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Dahal, Shri Bhim Prasad (Sikkim)
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Das, Shri Anchal (Jajpur)
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Das, Shri Dwaraka Nath (Karimganj)

Das, Prof. Jitendra Nath (Jalpaiguri)
Dasmunsi, Shri PR. (Howrah)

Delkar, Shri Mohan S. (Dadra and Nagar Haveli)
Dennis, Shri N. (Nagercoil)

Deshmukh, Shri Chandubhai (Bharuch)

Dev, Shri Sontosh Mohan (Siichar)

Dev, Shri V. Pradeep (Parvatipuram)
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Dller, Shri Kishan Lai (Hathras)
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Drona, Shri Jagat Vir Singh (Kanpur)
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Gaikwad, Shri Udaysingrao (Kolhapur)
Gamang, Shri Girindhar (Koraput)
Gamit, Shri Chhitubhai (Mandvi)

Gandhi, Shrimati Maneka (Pilibhit)
Ganesan, Shri V. (Chidambaram)
Gangwar, Shri Santosh Kumar (Bareilly)
Gautam, Shrimati Sheela (Aligarh)
Gavit, Shri Manikrao Hodlya (Nandurbar)
Gawali, Shri Pundlikrao Ramji (Washim)
Geete, Shri Anant Gangaram (Ratnagiri)
Gehlot, Shri Ashok (Jodhpur)

Gehlot, Shri Thawar Chand (Shajapur)
Ghatowar, Shri Paban Singh (Dibrugarh)
Giri, Shri Sudhir (Contai)
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Godase, Shri Rajaram P (Nasik)

Goel, Shri Vijay (Sadar-Delhi)

Gowda, Shri Y.N. Rudresha (Hassan)
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Gupta, Shri Chaman Lai (Udhampur)
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Gupta, Shri Indrajit (Midnapore)

H

Handique, Shri Bijoy (Jorhat)
Hansda, Shri Thomas (Rajmahal)
Hassan, Shri Munawar (Kairana)
Hazarlka, Shri Iswar Prasanna (Tezpur)
Hegde, Shri Anant Kumar (Kanara)
Hooda, Shri Bhupinder Singh (Rohtak)
Hossain, Shri Syed Masudal (Murshidabad)
I

Imcha, Shri (Nagaland)

islam, Shri Nurul (Dhubri)

Islam, Shri Qamarul (Gulbarga)
Islary, Shri Louis (Kokrajhar)

J

Jadhav, Shri Suresh R. (Parbhani)
Jag Mohan, Shri (New Delhi)
Jagannath, Dr. M. (Nagarkurnool)
Jai Prakash, Shri (Hardoi)

Jai Prakash, Shri (Hissar)

Jain, Shri Satya Pal (Chandigarh)
Jaiswal, Dr. M.P. (Bettiah)

Jaiswal, Shri S.P. (Varanasi)

Jaiswal, Shri Pradeep (Aurangabad)
Jalappa, Shri R.L. (Chikballapur)
Jatia, Dr. Satyanarayan (Ujjain)
Javia, Shri Gordhanbhai (Porbandar)
Jena, Shri Muralidhar (Bhadrak)
Jena, Shri Srikanta (Kendrapara)
Jindal, Shri O.P. (Kurukshetra)

Jos, Shri A.C. (Idukki)

Joshi, Dr. Murli Manohar (Allahabad)



Joshi, Vaidya Dau Dayal (Kota)

K

Kaikala, Shri Satyanarayana (Machilipatnam)
Kalmadi, Shri Suresh (Pune)

Kamal Rani, Shrimati (Ghatampur)
Kamble, Shri Shivaji Vithalrao (Osmanabad)
Kamson, Prof. M. (Outer Manipur)
Kanaujia, Shri G.L. (Kheri)

Kandasamy, Shri K. (Rasipuram)
Kandasamy, Shri V. (Pollachi)

Kanodia, Shri Mahesh Kumar M. (Patan)
Kanshi Ram, Shri (Hoshiarpur)

Kar, Shri Gulam Rasool (Baramulla)
Karma, Shri Mahendra (Bastar)
Karvendhan, Shri S.K. (Palani)

Katheria, Shri Prabhu Dayal (Ferozabad)
Kathiria, Dr. Vallabhbhai (Rajkot)

Katiyar, Shri Vinay (Faizabad)

Kaur, Shrimati Sukhbuns (Gurdaspur)
Khalap, Shri Ramakant D. (Panaji)
Khalsa, Shri Harinder Singh (Bhatinda)
Khan, Shri Sunil (Durgapur)

Khandeiwal, Shri Vijay Kumar (Betul)

Kharwar, Shri Ghanshyam Chandra (Akbarpur)

Koli, Shri Ganga Ram (Bayana)
Kondaiah, Shri K.C. (Bellary)

Kota, Shri Sydaiah (Narsaraopet)
Koujalgi, Shri Shivanand H. (Belgaum)
Krishna, Shri (Mandya)

Krishnadas, Shri N.N. (Palakkad)
Kuleste, Shri Faggan Singh (Mandala)
Kumar, Shri M.P. Veerendra (Calicut)

Kumar, Shrimati Meira (Karol Bagh-Delhi)

(vi)

Kumar, Shri V. Dhananjaya (Mangalore)
Kumaraswamy, Shri H.D. (Kanakapura)
Kunturkar, Shri G.M. (Nanded)

Kurien, Prof. PJ. (Mavelikara)
Kushwaha, Shri Sukh Lai (Satna)
Kusmaria, Dr. Ramkrishna (Damoh)

L

Lahiri, Shri Samik (Diamond Harbour)
Lakha, Shri Harbhajan (Phillaur)

Lodha, Justice Guman Mai (Pali)

M

Magani, Shri Gulam Mohd. Mir (Srinagar)
Mahajan, Shri Sat (Kangra)

Mahajan, Shri Pramod (Mumbai North East)
Mahajan, Shrimati Sumitra (Indore)
Mahanta, Shri Keshab (Kaliabor)
Mabharaj, Shri Satpal (Garhwal)

Mahato, Shri Bir Singh (Purulia)
Mallikarjun, Dr. (Mahbubnagar)
Mallikarjunappa, Shri G. (Devangere)
Mandal, Shri Brahamanand (Monghyr)
Mandal, Shri Sanat Kumar (Joynagar)
Mane, Shri Shivaji Gyanobarao (Hingoli)
Maran, Shri Murasoli (Madras Central)
Maurya, Shri Anand Ratna (Chandouli)
Meena, Shri Bheru Lai (Salumber)
Meena, Shrimati Usha (Sawai Madhopur)
Meghe, Shri Datta (Ramtek)

Meghwal, Shri Parasram (Jalore)

Mehta, Prof. Ajit Kumar (Samastipur)

Mehta, Shrimati Jayawanti Navinchandra (Mumbai South)

Mehta, Shri Sanat (Surendra Nagar)
Meti, Shri H.Y. (Bagalkot)



e

Mirdha, Shri B.P. (Nagaur)

Mishra, Shri Chaturanan (Madhubani)
Mishra, Shri Ram Nagina (Pudrauna)
Mishra, Shri Shyam Behari (Blihaur)
Mishra, Shri Pinaki (Puri)

Mohan, Shri Anand (Sheohar)
Mohapatra, Shri Kartik (Balasore)
Mohle, Shri Punnu Lai (Bilaspur)
Mollah, Shri Hannan (Uluberia)

Mude, Shri Vijay Annaji (Wardha)
Mukherjee, Shrimati Geeta (Panskura)
Mukherjee, Shri Pramothes (Berhampore) (WB)
Mukherjee, Shri Subrata (Raiganj)
Mukhopadhyay, Shri Ajoy (Krishnagar)
Munda, Shri Karia (Khunti)

Muniyappa, Shri K.H. (Kolar)

Muni Lai, Shri (Sasaram)

Murmu, Shri Rup Chand (Jhargram)
Murthy, Shri K.S.R. (Amalapuram)

N

Nagaratnam, Shri T (Sriperumbudur)
Naidu, Shri K.P. (Bobbill)

Naik, Shri Raja Rangappa (Raichur)
Naik, Shri Ram (Mumbai North)
Namgyal, Shri P. (Ladakh)

Nandi, Shri Yallaiah (Siddipet)
Narasimhan, Shri C. (Krishnagiri)
Natrayan, Shri K. (Karur)

Nayak, Shri Mrutyunjaya (Phulbani)
Nelavala, Shri Subrahmanyam (Tirupathi)
Netam, Shrimati Chhabila Arivnd (Kanker)
Nimbalkar, Shri Hindurao Naik (Satara)
‘Nidar', Prof. Ompal Singh (Jalesar)

(vii)

Nishad, Capt. Jai Narayan Prasad (Muzzaffarpur)
Nishad, Shri Vishambhar Prasad (Fatehpur)
Nitish Kumar, Shri (Barh)

(o)

O'Brien, Shri Neil Aloysius (Nominated)
Ola, Shri Sis Ram (Jhunjhunu)

Oraon, Shri Lalit (Lohardaga)

Owaisi, Shri Sultan Salahuddin (Hyderabad)
P

Pal, Dr. Debi Prosad (Calcutta North West)
Pal, Shri Rupchand (Hooghly)
Palanimanickam, Shri S.S. (Thanjavur)
Panabaka, Shrimati Lakshmi (Nailore)
Pandey, Dr. Laxminarayan (Mandsaur)
Pandey, Shri Manharan Lai (Janjgir)
Pandey, Shri Ravindra Kumar (Giridih)
Panigrahi, Shri Sriballav (Deogarh)

Panja, Shri Ajit Kumar (Calcutta North East)
Paranjpe, Shri Dada Baburao (Jabalpur)
Paranjpe, Shri Prakash Vishwanath (Thane)
Parasuraman, Shri K. (Chengalpatu)
Parvati, Shrimati M. (Ongole)

Paswan, Shri Kameshwar (Nawada)
Paswan, Shri Pitambar (Rosera)

Paswan, Shri Ram Vilas (Hajipur)

Paswan, Shri Sukdeo (Arariya)

Patel, Dr. AK. (Mehsana)

Patel, Shri Budhsen (Rewa)

Patel, Shri Chandresh (Jamnagar)

Patel, Shri Dinsha (Kheda)

Patel, Shri Jang Bahadur Singh (Phoolpur)
Patel, Shri Praful (Bhandara)

Patel, Shri Shantilal Parsotamdas (Godhra)



Patel, Shri Vijay (Gandhinagar)
Pathak, Shri Harin (Ahmedabad)
Patidar, Shri Rameshwar (Khargone)
Patil, Shri Annasahib M.K. (Erandol)
Patil, Shri B.R. (Bajapur)

Patil, Shri Madan (Sangli)

Patil, Shrimati Rajani (Beed)

Patil, Shri Shivraj V. (Latur)
Patnaik, Shri Naveen (Aska)
Patrudu, Shri Ayyanna (Anakapalli)
Pattangyak, Shri Sarat (Bolangir)
Patwa, Shri Sunder Lai (Chhidwara)
Paul, Shri Sebastian (Ernakulam)
Pawar, Shri Sharad (Baramati)
Pawar, Shri Uttamsingh (Jalna)
Phoolan Devi, Shrimati (Mirzapur)
Pilot, Shri Rajesh (Dausa)

Prabhu, Shri Suresh (Rajapur)
Pradhan, Shri Ashok (Khurja)
Pradhani, Shri K. (Nowrangpur)
Pramanik, Prof. R.R. (Mathurapur)
Premchandran, Shri N.K. (Quilon)
Premi, Shri Mangal Ram (Bijnor)
Purohit, Shri Banwari Lal (Nagpur)
R

Raghavan, Shri V.V. (Trichur)

Rai, Shri Kalpnath (Ghosi)

Rai, Shri Nawal Kishore (Sitamarhi)
Rai, Shri R.B. (Darjeeling)

Raja, Shri A. (Perambalur)

Raje, Shrimati Vasundhara (Jhalawar)

Rajendran, Shri PV. (Mayiladuturai)

Rajesh Ranjan allas Pappu Yadav, Shri (Purnea)

(viit)

Rajkumar, Sri Wangcha (Arunachal East)
Rajput, Shri Ganga Charan (Hamirpur) (U.P)
Ram, Shri Braj Mohan (Palamu)

Ram Babu, Shri A.G.S. (Madural)
Ramachandran, Shri Mullappally (Cannanor)
Ramalah, Shri P. Kodanda (Chitradurga)
Ramaiah, Shri Sode (Bhadrachalam)
Ramaiah, Dr. Bolla Bulli (Eluru)
Ramalingam, Dr. K.R. (Tiruchengode)
Ramana, Shri L. (Karimnagar)
Ramanathan, Shri M. (Coimbatore)
Ramendra Kumar, Shri (Begusarai)
Ramsagar, Shri (Barabanki)
Ramsajeevan, Shri (Banda)

Ramshakal, Shri (Robertsganj)

Rana, Shri Kashi Ram (Surat)

Rana, Shri Raju (Bhavnagar)

Rao, Shri PV. Narasimha (Berhampur)
Rao, Shri PV. Rajeshwar (Secunderabad)
Rao, Shri R. Sambasiva (Guntur)
Rathwa, Shri N.J. (Chhota Udaipur)
Raut, Shri Kacharu Bhau (Malegaon)
Rawale, Shri Mohan (Mumbal South Central)
Rawat, Shri Bhagwan Shankar (Agra)
Rawat, Prof. Rasa Singh (Ajmer)

Ray, Shri Balai Chandra (Burdwan)
Rayudu, Shri K.S. (Narasapur)
Rayareddi, Shri Basavaraj (Koppal)
Reddy, Shri Bhuma Nagi (Nandyal)
Reddy, Dr. B.N. (Miryalguda)

Reddy, Shri G.A. Charan (Nizamabad)
Reddy, Shri K. Vijaya Bhaskara (Kurnool)
Reddy, Shri M. Baga (Medak)



‘Reddy, Shri N. Ramakrishna (Chittoor)
Reddy, Shri S. Ramachandra (Hindupur)
Reddy, Dr. T. Subbarami (Visakhapatnam)
Reddy, Dr. Y.S. Raja Sekhara (Cuddapah)
Rego, Shrimati Hedwig Michael (Nominated)
Riba, Shri Tomo (Arunachal West)

Riyan, Shri Baju Ban (Tripura E.ast)
Rongpi, Dr. Jayanta (Autonomous-District) (Assam)
Roy, Shri Devendra Bahadur (Sultanpur)
Roy, Shri Haradhan (Asansol)

Roy Pradhan, Shri Amar (Coochbehar)
Rudy, Shri Rajiv Pratap (Chhapra)

S

Sahai, Shri Harivansh (Salempur)

Sahu, Shri Anadi Charan (Cuttack)

Sahu, Shri Tarachand (Durg)

Sai, Shri Nandkumar (Raigarh)

Saikia, Shri Muhi Ram (Nowgong)

Saini, Shri Pratap Singh (Amroha)
Sakshi, Swami Sachidanand (Farrukhabad)
Sampath, Shri A. (Chirayinkil)

Sanadi, Prof. .G. (Dharwad South)
Sanghani, Shri Dileep (Amreli)

Sangma, Shri Purno A. (Tura)
Sankeshwar, Shri Vijay (Dharwad North)
Sardar, Shri Madhaba (Keonjhar)

Sathi, Shri Harpal Singh (Haridwar)
Savanoor, Shrimati Ratnmala D. (Chikodi)
Sayeed, Shri PM. (Lakshadweep)

Sarma, Dr. Arun Kumar (Lakhimpur)
Sarma, Dr. Prabin Chandra (Guwahati)
Sarode, Dr. G.R. (Jalgaon)

Sarpotdar, Shri Madhukar (Mumbai North West)
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Scindia, Shri Madhavrao (Gwalior)
Scindia, Shrimati Vijayaraje (Guna)

Selja, Kumari (Sirsa)

Selvarasu, Shri M. (Nagapattinam)

Shah, Shri Manabendra (Tehri Garhwal)
Shahabuddin, Mohammad (Siwan)

Shakya, Dr. Mahadeepak Singh (Etah)
Shakya, Shri Ram Singh (itawah)
Shankar, Shri B.L. (Chikmaglur)
Shanmugam, Shri P. (Vellore)

Shanmuga Sundaram, Shri V.P. (Gobichettipalayam)
Sharma, Dr. Arvind (Sonepat)

Sharma, Shri Ashok (Rajnandgaon)
Sharma, Capt. Satish (Amethi)
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The Lok Sabha met at
Eleven of the Clock

[MR. Speaker in the Chain

NATIONAL ANTHEM

The National Anthem was played.

11.03 hrs.
MEMBERS SWORN
Shri Sebastian Paul (Ernakulam)
Shri Naveen Patnalk (Aska)

Shri Lai Bihari Tiwari (East Delhi)

11.06 hrs.
INTRODUCTION OF MINISTERS

THE PRIME MINISTER (SHRI LK. GUJRAL): Mr.
Speaker, Sir, with your kind permission, may | introduce
to you and through you to the august House, my col-
leagues:

Shrimati Jayanthi Natarajan, the Minister of State in
the Ministry of Civil Aviation and Minister of State in the
Ministry of Parliamentary Affairs.

Shrimati Kamla Sinha, the Minister of State in the
Ministry of External Affairs.

Shrimati Ratnmala D. Savanoor, the Minister of State
in the Ministry of Planning and Programme Implementation.

Shrimati Renuka Chowdhury, the Minister of State in
“the Ministry of Health and Family Welfare.

ﬂ’ranslation]

KUMARI UMA BHARATI (KHAJURAHO): The hon.
Prime Minister did not consider any of the women Members
fit to hold cabinet rank.

11.07 hrs.
OBITUARY REFERENCES
[English]

MR. SPEAKER: Hon. Members, | have to inform the
House about the demise of seven of our esteemed friends,
Smt. Renuka Ray and Sarvashri Deep Narain Ban Mahanth,
Y. Ramakrishna, Hari Krishan Shastri, Anand Narain Mulla,
Yamuna Prasad Shastri and Erasmo de Sequeira.

Shrimati Renuka Ray was a member of Central
Legislative Assembly, Constituent Assembly, Provisional
Parliament and Second Lok Sabha representing Malda
Parliamentary Constituency of West Bengal during 1943-
45, 1947-50, 1950-52 and 1957-60 respectively.

She was also a member of West Bengal Legisiative
Assembly during 1952-57. Smt. ray served as Minister for
Refugee Relief and Rehabilitation in West Bengal Govern-
ment during 1952-57.

An active social and political worker, Smt. Ray vigor-
ously worked for the welfare of the weaker sections of the
society particularly of women. She was the President of
all India Women's Conference during 1953-55.

A widely travelled person, Smt. Ray was a delegate
to the United Nations General Assembly in 1949.

Smt. Renuka Ray passed away on 11 April, 1997 at
Calcutta at the age of 94 years.

Shri Deep Narain Ban Mahanth was a member of
Eighth Lok Sabha during 1984-89 representing Balramput
Parliamentary Constituency of Uttar Pradesh.

Earlier, he had been a member of Uttar Pradesh
Legislative Assembly during 1969-77 and 1980-84.

An active social and political worker and a religious
missionary, Shri Mahanth took keen interest in the promo
tion of education and was instrumental in running severa:
schools in his area.

During his parliamentary career, he successfully drew
the attention of the House to the problems faced by the
downtrodden and weaker sections of the society.

Shri Deep Narain Ban Mahanth died at Gonda on
9 May, 1997 at the age of 63 years.

Shri Y. Ramakrishna was a Member of Ninth Lok Sabha
representing Kolar Parliamentary Constituency of Karnataka
during 1989-91. Earlier, he had been a member of the
Karnataka Legislative Assembly for five consecutive terms
during 1957-85. At the time of his death, Shri Ramakrishna
was a member of Karnataka Legislative Assembly.

Shri Ramakrishna served as a Deputy Minister during
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1967-68 and Cabinet Minister during 1968-71 and 1980-
83 in the Karnataka Government.

An agriculturist and advocate by profession, Shri
Ramakrishna was a well known social and political worker.
He actively participated in the freedom movement. An able
and active parliamentarian, he made valuable contribution
to the proceedings of the House. He served the member
of the Estimates Committee and the Consultative Commit-
tee of the Ministry of Steel and Mines.

A widely travelled person, Shri Ramakrishna was a
member of Delegations to Conferences of International Law
Associations at Belgrade, Berlin and Montreal during 1980-
82.

Shri Y. Ramakrishna passed away at Chitradurga,
Karnataka on 25th May, 1997 at the age of 70 years.

Shri Anand Narain Mulla was a Member of Fourth Lok
Sabha representing Lucknow Parliamentary Constituency of
Uttar Pradesh during 1967-70. He was later a member of
Rajya Sabha during 1972-78.

An able parliamentarian, Shri Mulla servied as Chair-
man of High Powered Joint Parliamentary Committee to
review Land Acquisition Act during 1967-69 and Chairman
of Committee on Subordinate Legislation during 1869-70.

An advocate by profession, Shri Mulla served as Judge
of Allahabad High Court from 1954 to 1961 and was also
associated with various Enquiry Commissions and Judical
Tribunals.

A man of letters and a renowned Urdu poet, Shri Mulla
wrote many poems in Urdu. He was awarded the Sahitya
Akademi Award in 1964 for the best Urdu book Meri Hadise
Umre Gurezan. His publications included Mazamin-e-Nehru,
Jue Sheer, Kuch Zarre Kuch Tare' etc. He was also actively
associated with various Urdu Literary and Cultural organi-
sations.

Shri Anand Narain Mulla passed away on 12th June,
1997 at New Delhi at the age of 96 years.

Shri Hari Krishna Shastri was a Member of Fourth,
Seventh and Eighth Lok Sabhas representing Allahabad and
Fatehpur Parliamentary Constituencies of Uttar Pradesh
during 1967-70 and 1980-89.

Son of the former Prime Minister Lal Bahadur Shastri,
Shri Hari Krishna Shastri was an able parliamentarian. He
took keen interest in the proceedings of the House. He was
a member of Public Accounts Committee for two years
during Seventh Lok Sabha. He served as the Minister of
State in the Ministry of Agriculture during 1998-89.

A Mechanical Engineer by profession, Shri Shastri was
a social and political activist who espoused the cause of
the weaker sections of society. He also took keen interest
in various sports and youth activities.

Shri Hari Krishna Shastri passed away on 17th June,
1997 at New Delhi at the age of 59 years.
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Shri Yamuna Prasad Shastri was a Member of Sixth
and Ninth Lok Sabhas representing Rewa Parliamentary
Constituency of Madhya Pradesh during 1977-79 and 1989-
91. Earlier, he was a member of Madhya Pradesh
Legislative Assembly during 1962-67.

A veteran freedcm fighter, Shri Shastri actively par-
ticipated in the Quit India Movement. He also participated
in the Goa Liberation Movement in 1955 and lost his right
eye vision due to torture by Portuguese police. He
underwent imprisonment several times for ensuring relief
from taxes to farmers and remunerative prices for their
produce. Later, he also lost his left eye vision while
organising people's struggle committee in Madhya Pradesh
in March, 1975 and became totally blind.

Despite his serious handicaps, he took keen interest
in the proceedings of the House. He was a member of
the Committee on Official Languages, Committee on
Petitions, Estimates Committee and Consultative Commit-
tee of the Ministry of Law and Justice.

Shri Yamuna Prasad Shastri passed away on 20th
June. 1997 at Bhopal at the age of 70 years.

Erasmo de Sequeira was a Member of Fourth and Fifth
Lok Sabhas representing Marmagoa parliamentary con-
stituency of erst: ~ile Goa, Daman and Diu during 1967-
77.

A man of i+ 2rs, Shri Sequeira was known for his
flurence in man; ndian and foreign languages. His pub-
lications include My Country and Me. He authoried many
poems in Englisk

Ar abie parliamentarian Shri Sequeira was member of
Estimates Committee during 1967-69.

A widely trav-iled persun. Shri Sequeira was also a
very active sociai and puittical worker.

Shri Erasmo de Sequeira passed away on 16 July
1997 at Goa at the age of 5B years.

We deeply mourn the loss of these friends and | am
sure the House will join me in conveying our condolences
to the bereaved families.

The House may stand in silence for a short while as
a mark of respect to the deceased.

11.16 hrs.

The Members then stood in silence for a short while.

MR. SPEAKER: Q. No. 1
(Interruptions)

SHRI PRITHVIRAJ D. CHAVAN: Sir, | have giver
notice for suspension of the Question Hour. ...(Intei
tions) Sir, there are unprecedented atrocities committs
the Government of Maharashtra on Dalits ...(Interruf



3ir, 12 people were killed in police firing in Maharashtra.
»(Interruptions)

SHRI P.R. DASMUNSI: Sir, Maharashtra Government
should be dismissed ...(Interruptions)

ranslation]

DR. MURLI MANOHAR JOSHI: Mr. Speaker, Sir, | have
fiven a notice for suspension of the question hour. ...(In-
‘prruptions)

. SHRI. SURESH KALMADI: Mr. Speaker, Sir, the
Laharashtra Government should be dismissed. ...(Interrup-
ns)

" SHRI NARENDRA BUDANIA: Mr. Speaker, Sir, the
" iharashtra Government should be dismissed ...(Interrup-
‘ons)

SHRI ANANDRAO VITHOBA ADSUL: Mr. Speaker, Sir,

uemand from the House that Laloo Government should
¢ dismissed. ...(Interruptions)

SHRi SHIVAJI GYANOBARO MANE: Mr. Speaker, Sir,
demand that Shri Laloo Prasad should be arrested
..(Interruptions)

€nglish]

SHRI PRITHVIRAJ D. CHAVAN: Sir, Maharashtra
government should be dismissed immediately ...(Interrup-
fons)

M.19 hrs.
At this stage, Shri Prithviraj D. Chavan and some

uther hon. Members came and stood on the floor
near the Table.

l.19 hrs.

At this stage, Shri Mohammad Ali Ashraaf Fatmi
and some other hon. Members came and stood
on the floor near the Table.

(Interruptions)
. tansla tion]

.. SHRI SURESH KALMADI: Dismiss the Maharashtra
Hrernment ...(Interruptions)

glish]

3

- MR. SPEAKER: Please listen to me. What is this going
It is shameful. Is there any difference between the

bﬁfment of India and the Boat Club? Is there any

T ce between the Parliament of India and any street?

‘IT’ 4 not feel sorry to convert this Parliament into a street?

(Interruptions)

*MR. SPEAKER: Please listen to me. | have the names
ft"those Members, who are shouting slogans. | will have
Xe a painful decision of suspending you. Please go
,$t_o your seats. May | appeal to the leaders of the
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parties to control their Members? There is a limit to
everything. You cannot convert this Parliament into a street.
| will not allow it. | will resign from my post. | cannot preside
over such a House. | feel ashamed to be the Speaker of
such a Lok Sabha. | cannot preside over a House like this.
| feel ashamed. What is going on in this country? You are
demoralising the nation.

(Interruptions)

MR. SPEAKER: For your information, | am not going
to adjourn the House. | will sit here throughout the day
and throughout the night. If you want to leave the House,
you leave. | will not leave my Chair. | will sit here the whole
day and the whole night.

(Interruptions)

MR. SPEAKER: Will you go back and listen to me?
Is it the they way to discuss?

(Interruptions)

“MR. SPEAKER: Please go back to your seat. | will
talk to you. Please go back to your seat first. Please go
back.

(Interruptions)
R, SPEAKER: No. Not now, Shri PR. Dasmunsi.
(Interruptions)

A, SPEAKER: You go back, please, to your seat and
I will talk to you.

(Interruptions)

AMR. SPEAKER: Will you now listen to me? Please listen
to me. | have no notice in your name. | have a notice given
by Shri Sharad Pawar. | have a notice given by Shri Prithviraj
D. Chavan.

(Interruptions)

“MR. SPEAKER: Have you asked me what the position
of your notice is? You did not ask me.

(Interruptions)

MR. SPEAKER: No. Two hundred people are standing.
Shri Sharad Pawar could have stood up. You could have
stood up one after another. | would have allowed. | have
applied my mind. | have discussed the issue with the Home
Minister. On my own initiative, | have talked to all the
Leaders of the political parties. | have some idea about
your motions. You could have asked what Is the position
about the motion. There is a motion in the name of Shri
Atal Bihari Vajpayee for adjournment. There is a ‘motion
by you under Rule 184. You did not bother to ask me what
is the positign. '

(Interruptions)

MR. SPEAKER: There is a way, please. The country
has got Iot of faith on parliamentary democracy. Please do
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not destroy it. My fervent appeal to you is "Do not
demoralise the people of this nation. We have lot of
responsibilities. This is not the way, to come to the well
of the HguSe.

(Interruptions

_ 'MR. SPEAKER: | know. Look here. Have | denied?
Please discipline your Member. Have | rejected anybody's
motion? You have no patience even to know what is the
positim)/cf your motions.

(Interruptions)

./ MR. SPEAKER: You are the leader of this country. You
are the custodian of the sanctity of this House. The whole
country has so much of faith on us. Please behave
yourseives/\_“lhis is my appeal.

(Interruptions)
'‘MR. SPEAKER: Let me quote about your notice now.
(Interruptions)

"MR. SPEAKER: | know. First, | have four notice on
adjournment motions, one by Shri Atal Bihari Vajpayee and
one by Shri G. Venkat Swamy.

(Iriterruptions)

MR. SPEAKER: Please sit down. | will come to that.
One by Shri Atal Bihari Vajpayee, one from Shri Pramod
Mahajan, one froin Shri George Fernandes, one by Shri
Rajiv Pratap Rudy and one by Shri Madhukar Sarpotdar.
There was another notice under Rule 184 tabled by Shri
Sharad Pawar on the situation arising out of police firing
in Maharashtra relating to the Dalit issue. We discussed the
issue threadbare in the meeting of the leaders of political
parties. Everybody unanimously agreed that these issues
are important and they should be discussed in Parliament.
I what way it should be done should be left to the Speaker
to decide. But it must be discussed. Both the issues must
be discussed.

(Interruptions)

" MR. SPEAKER. Please listen to me. When | am on
my legs, you cannot stand. Prof. Ajit Kumar Mehta.

/

NS
MR. SPEAKER: | cannot take everybody's name. | have
your notice also. Yes. Shri G.M. Banatwalla, you have also

given a notice on Maharashtra. | know.

{Interruptions)

; (Interruptions)

4

""/MR. SPEAKER: There are many notices. How can |
take all these names now?

12.00 hrs.

| am just saying that his notice has been received first.
It has been followed by many Members who have served
notices.

Written Answers To Questions 8

The Home Minister came to see me for some other
reason. | took the opportunity of discussing this issue with
him. | am not bound to tell you what we have discussed.
But | have consulted the Home Minister on two issues. Shri
Ram Vilas Paswan, who is the Leader of the House, came
to my Chamber. We had a discussion. After the meeting
with the leaders of political parties, | had discussed it with
him. Therefore, things have been moving. If only one of
you, one of the leaders stood up and asked what is the
position, then things would have been much better. But you
have no patience even to hear, even to find out things.

Let me tell you one thing. | have given consideration
to both the Motions and | have decided to admit the
Adjournment Motion moved by Shri Atal Bihari Vajpayee
and the Motion tabled by Shri Sharad Pawar under Rule
184. | have already admitted both the Motions. When 1t
will be discussed will be decided by the Business Advisory
Committee. A meeting will take place tomorrow. Therefore,
in any case, it cannot be taken up today. But both the
Motions have been admitted.

(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Abolition of Child Labour
*1.  SHRIMATI PURNIMA VERMA:
SHRI RAMESHWAR PATIDAR:
Will the Minister of LABOUR be pleased to state:

(a) whether the Government have sent any commu-
nique to the Chief Ministers of all the States where the child
labour is prevalent emphasising the need for maintaining
regular dialogue for monitoring the progress regarding
abolition of child labour;

(b) if so, the details thereof;

(c) the reaction of the State-Governments thereon
and the steps taken/proposed to be taken to ensure
abolition of this social evil;

(d)  whether the Government have received any time
bound programme from the State Governments in this
regard and if so, the details thereof, and

(e) the time by which the child labour is likely to
be abolished in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR): (a) to (e)
Government has taken a series of steps for the rehabilitation
of child labour working in hazardous occupations. Under the
Child Labour (Prohibition and Regulation) Act, 1986 the
employment of children is prohibited in 7 occupations and
18 processes contained in Part A and B of the Schedule
to the Act. There are also provisions in various other labour
laws such as Factories Act, Mines Act, Plantation Labour
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Act, Motor Transport Workers Act, Shops & Commercial
Establishments Acts etc. to deal with age of entry to
employment. Apart from legal measures, Government have
taken steps for withdrawal and rehabilitation of Child labour
working in hazardous occupations. A major programme was
announced in August 1994 for the rehabilitation of around
2 million children working in hazardous occupations through
a project approach. So far 76 National Child Labour
Projects have been set up for the rehabilitation of around
1.5 lakh children working in hazardous occupations. As per
the available information, around 1.05 lakh children are
already enrolied in the special schools set up under the
projects.

2. The Supreme Court of India has in their judgement
dated 10.12.96 given certain directions regarding the
manner in which children working in hazardous occupations
are to be withdrawn and rehabilitated as also the manner
in which the working conditions of children working in non-
hazardous occupations are to be regulated and improved
upon. As a follow up of the directions of the Supreme Court,
detailed guidelines have been sent to all the State
Governments indicating the manner in which the directions
of the Supreme Court would be given effect to. The various
directions of the Supreme Court are required to be
implemented in a time bound manner. The progress in the
rehabilitation of children working in hazardous occupation
as also the directives of the Supreme Court are being
monitored through regular interaction with the State Gov-
ernments in various fora. Communications have been sent
to the State Governments, from time to time, emphasising
the need for effective implementation and regular monitor-
ing of progress of abolition of child labour.

3. Child Labour is a complex socio-economic problem.
The Common Minimum Programme (CMP) announced by
the Government seeks complete abolition of child labour.
A beginning has been made by the Government, during
the last two years or so, for withdrawal and rehabilitation
of children working in hazardous occupations. The Gov-
ernment, however, has not finalised any time frame for
complete abolition of child labour in the country.

AIDS/HIV
‘2. SHRI RAJKESHAR SINGH:
KUMARI FRIDA TOPNO:
Will the PRIME MINISTER be pleased to state:

(a)  whether the Government are aware that the
number of AIDS and HIV positive patients has been
increasing comi‘nuously in the country;

(b) if so the number of AIDS and HIV positive
patients detected separately during 1997 till date as
compared to 1996, State-wise;

(¢}  the reasons why the AIDS and HIV patients are
increasing;
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(d) the arrangements made by the Government to
identify AlDs and HIV infected people;

(e) whether some international agencies including
WHO and UNFPA have also warned India to take suitable
steps to control spreading of AIDS and HIV;

(f) if so, the details thereof; and

(9) the details of action plan formulated or proposed
to be formulated to control the spread of these diseases
and create awareness amongst the people about these
diseases particularly in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to g) To slow down the spread of HIV/
AIDS, the "National AIDs Control Programme" was started
in 1987. But the Programme was launched in a compre-
hensive manner all over the country only in 1992 with the
World Bank credit of US$ 84 million. A five year strategic
plan is being implemented with the objective of prevention
and control of HIV/AIDS in the country so as to reduce
the future morbidity, motrality and the impact of HIV/AIDS.
The various components of this action plan are:

1. Strengthening the Programme Management ca-
pacity at National and State level:

At the national level, National AIDS Control Organisation
under the Ministry of Health & Family Welfare has been
created and is in operation. At the State/UT level, a State
AIDS Cell has been created. Empowered Committees have
been constituted in majority of States/UTs. Some States
like Tamilnadu, Karnataka and Pondicherry have created
Registered Societies exclusively for the implementation of
this Programme.

2. Surveillance and Clinical Management

For surveillance of HIV infection, HIV testing facilities
exist in 62 Surveillance Centres all over the country. These
Centres are the designated laboratories in the Departments
of Microbiology in Medical Colleges, Research Institutions
and big hospitals, which carry out HIV testing of blood
samples received from various departments of the attached
hospitals on unlinked anonymous basis. The blood samples
are mostly from the high risk groups of individuals. These
surveillance centres have been established with the aim
of monitoring the geographical distribution and the source
of HIV infection.

The sentinel surveillance system had been adopted to
monitor the trend of HIV infection among various high risk
groups of population like Sexually Transmitted Disease,
Clinic attenders and intravenous drug users as well as
section of population like ante-natal mothers. This is being
carried out through 55 Sentinel sites attached to these
surveillance centres in various parts of the Country.

As per information available with National AIDS Control
Organisation, the number of HIV infection and AIDS cases
during 1996 and 1997 are as follows:
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(i) Number of HIV positives (ii) Number of AIDS cases Iin India

S. No. States 1/96-12/96 1/96-6/96 1/97-6/97 —S—:No. States/UTs 1/96-12/96 1/96-6/96 1/97-6/97
1. Andhra Pradesh 75 2 403 1. Andhra Pradesh 19 10 3
2. Assam 16 0 19 2. Assam 0 0 0
3. Arunachal Pradesh 0 0 0 3. Arunachal Pradesh 0 0] 0
4. A & N islands 3 3 4 4. A & N Islands 0] 0 0
5. Bihar 14 14 7 5. Bihar 1 1 0

6. Chandigarh 6. Chandigarh

7. Punjab o] 0 61 7. Punjab 0 (0] 0
8. Delhi 266 43 41 8. Delhi 27 13 9
9. Daman & Diu 0 0 0 9. Daman & Diu 0 0 0
10. D & N Haveli 1 0 0 10. D & N Haveli 0] o] 0
11. Goa 288 57 175 11. Goa 0 0 0
12. Guijarat 10 0] 80 12. Gujarat 104 103 5
13. Haryana 83 39 388 13. Haryana 0 0] 0
14. Himachal Pradesh 58 58 21 14. Himachal Pradesh 0 0 0
15. Jammu & Kashmir 24 16 6 15. Jammu & Kashmir 0 0 0
16. Karnataka 635 12 504 16. Karnataka 12 0 29
17. Kerala 35 0 0 17. Kerala 26 20 6
18. Lakshadweep 2 0 0 18. Lakshadweep 0] 0 0
19. Madhya Pradesh 131 84 45 19. Madhya Pradesh 6 5 53
20. Maharashtra 7323 3249 5827 20. Maharashtra 520 245 785
21. Manipur 578 199 1095 21. Manipur 55 28 122
22. Mizoram 7 0 11 22. Mizoram 0 0 5
23. Meghalaya 4 0 0 23. Meghalaya (0] 0 7
24. Nagaland 0 0 128 24. Nagaland 0 o] 0
25. Orissa 61 47 0 25. Orissa 0 0 0
26. Pondicherry 470 265 337 26. Pondicherry 24 2 4
27. Rajasthan 72 18 109 27. Rajasthan 0 0 51
28. Sikkim 0 0 2 28. Sikkim 0 0 1
29. Tamlinadu 181 100 649 29. Tamiinadu 199 127 424
30. Tripura 0 0 0] 30. Tripura 0] 0 0
31. Uttar Pradesh 96 72 160 31. Uttar Pradesh 48 48 56
32. West Bengal 0 0 315 32. West Bengal 11 10 7
Total 10433 4278M 10287 Total 1052 612 1564
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The main reason for the increase of HIV infections and
AIDS cases is that, in the beginning, the infection was
limited to high risk groups such as Commercial Sex
Workers, Intra-venous drug users and persons with Sexu-
ally Transmitted Diseases. But from these infected groups
the infection has now spread to their unsuspecting sexual
partners and children due to lack of awareness and unsafe
sexual practices compounded with other factors like lack
of education and economic and social backwardness of the
people especially those in rural areas.

For development of skills of doctors for diagnosis and
management of clinically suspected AIDS cases, a massive
training programme have been taken up under the com-
ponent of “Clinical Management of HIV/AIDS". 2200 key
trainers have already been trained to conduct the training
courses of doctors. 32 State PRAMS (Physician Respon-
sible for AIDS Management) have been identified for
diagnosis and treatment of AIDS cases. Till date, approxi-
mately 40000 doctors have been trained all over the country
under this component. Indian Medical Association and
Christian Medical Association of India have been involved
for training of General Practitioners and Private Practitio-
ners.

The Government of India, Ministry of Health & Family
Welfare has advised all State Governmeants in November,
1992 to ensure that all AIDS cases and HIV infected
persons are attended to in the Government hospitals
without any discrimination.

3. Blood Safety

The safety of blood has been ensured by mandatory
testing of all blood units for HIV, syphilis, Hepatitis B and
Malaria, before transfusion. Establishment of 154 Zonal
Blood Testing Centres, modernisation of 815 Blood Banks,
establishment of 40 Blood Component Separation Facilities
and promotion of voluntary blood donation have been taken
up. The National Blood Transfusion Council and State Blood
Transfusion Councils have been constituted as per the
directions of the Supreme Court.

4. Control of Sexually Transmitted Diseases

Strengthening of 504 STD clinics, integration of
syndromic management of STDs with reproductive health
care services, training of doctors and Laboratory Techni-
cians and ensuring good quality condoms by amending
schedule 'R' of the Drugs and Cosmetics Act, are some
of the important activities under this component.

5. Public awareness and community support

Since AIDS has no cure the main thrust of the
programme is to prevent the spread of HIV/AIDS infection
through creation of awareness and aiming at behavioural
change. To reach the goal of public awareness or prevention
of HIV/AIDS and to mobilise community support, efforts
have been made in the following areas:

Creation of mass awareness by using all media
of mass communication;
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- Development of inter-personal communication sup-
port material;

- Mobilisation of Non Governmental Organisations;
- Inter-sectoral collaboration;

- Pilot interventions in specific groups of population
such as Commercial Sex Workers, Intra-venous
Drug users, Truck drivers and Street Children; and

- HIV/AIDS education in school curriculum.

These activities are being carried out all over the
country including rural areas. The awareness activities
aimed at creating awareness especially in rural areas
includes street plays, puppet shows and folk media shows
organised by Song & Drama Division, Nehru Yuvak Kendras
and Non Governmental Organisations.

WHO and other International agencies including UNFPA,
UNICEF, UNDP, UNESCO and World Bank and working as
"Joint United Programme on HIV/AIDS" i.e. UNAIDS.
UNAIDS from time to time provide infarmation on HIV/AIDS
in various continents and also provide technical guidance
as and when asked for by Government of India.

Indo-Nepal Relations
[English]
*3. SHRI PANKAJ CHOWDHARY:
SHRI PRAMOTHES MUKHERJEE:
Will the PRIME MINISTER be pleased to state:

(a) whether Prime Minister visited Nepal during
June 1997,

(b) if so, the main agreements reached between the
two countries and the steps taken to implement these
agreements;

(¢) the benefits likely to accrue to our country;

(d)  whether India has allowed Nepal to open a
transit passage from Nepal to Bangladesh direct;

(e)  whether all the outstanding disputes between the
two countries have been resolved: and

(f) if so, to what extent relations between the two
countries have improved?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) to
(f) The Prime Minister visited Nepal from June 5-7, 1997
The main documents signed during the visit are:

(i) Process Verbal for Exchange of Instruments of
Ratification of the Mahakali Treaty;

(i) Power Trade. Agreement;

(iii) Memorandum of Understanding on Civil Aviation
matters.
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The Detailed Project Report for the Pancheshwar
Project would be completed within six months and the
Project would be designed as a peaking power plant, to
maximise its net benefits. The signing of "Power Trade
Agreement” would promote participation of the private
Sector in quicker and enhanced development of the power
sector in both countries. The MOU on Civil Aviation should
facilitate significant growth in business and tourism between
the two countries.

Nepal's request for an additional transit route to
Bangladesh via Phulbari was accepted. It was also agreed
that the modalities and working arrangements would be
decided within the next two months. The new arrangements
would be reviewed six months thereafter.

Discussions were held on a number of subjects
covering bilateral issues and other matters of mutual
interests. It was noted with satisfaction that there was a
similarity of views on bilateral matters and issues of mutual
concern.

The visit contributed to the strengthening of relations
and furtherance of cooperation for mutual benefit of the
two countries. PM had an audience with His Majesty the
King and held discussions with his counterpart Mr. Lokendra
Bahadur Chand and important leaders of major political
parties. The two countries reaffirmed the goodwill and their
common desire to promote joint economic development
including harnessing of natural resources for the betterment
of the lives of the citizens of both countries.

Urine Therapy

‘4. SHRI GEORGE FERNANDES: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government are aware that the
urine therapy is widely used by people in several parts of
the world;

(b)  whether the Government proposed to sponsor
research into the efficacy of urine therapy;

(c) whether the Government also propose to give
publicity to the views of experts on urine therapy to make
people aware of the zero cost therapy which is available;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to (d) There have been news items/
articles in magazines on urine therapy. But, no authentic
data on the basic scientific reports/clinical trials are
available to substantiate the claim about the therapeutic
efficacy of urine therapy in various ailments. The task of
veritying the therapeutic efficacy of drugs/treatments
mentioned in the authoritative texts vests in the Central
Councils for Research in Ayurveda & Siddl.a and Yoga &
Naturopathy. These councils initiate rescarch projects on
the basis of the recommendations of their respective
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Scientific Advisory Committees. In the absence of scientific
validation, there is at present no proposal to publicise urine
therapy.

[Translation]
Child Labour Welfare Projects

*5.  SHRI N.J. RATHWA: Will the Minister of LABOUR
be pleased to state:

(a) the details of voluntary organisation operating in
different parts of the country speclally in the tribal areas
of Gujarat and being funded by the Union Government to
launch child labour welfare projects under projects grant-
in-aid scheme, as on date and during the last three years;

(b) the details of achievements made by such
organisations during the last three years;

() whether the Government have received com-
plaints regarding heavy misuse of Central financial assis-
tance by these voluntary organisations particularly those
which are operating in tribal areas; and

(d) if so, the number of complaints received so far
and the action taken or proposed to be taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR): (a) to (d) A
statement indicating the names of voluntary organisations
and NGOs assisted under grant-in-aid scheme during the
last three years is attached. From the State of Gujarat,
two voluntary organisations have been assisted under the
scheme during 1994-97. Amrit Child Labour Welfare Trust,
Ahmedabad, received financial assistance under the Scheme
in March, 1994. The other voluntary organisation, namely,
Gujarat Kelavani Trust, Ahmedabad was released financial
assistance in March, 1997,

The total release under the scheme and the children
covered during the last three years are as under:-

Year Funds released Children covered
(Rs in lakhs) (In Nos.)
1994-95 7.49 2820
1995-96 27.29 4545
1996-97 62.54 7250

No complaints have been received regarding misuse
of central financial assistance by the voluntary organisations.

Statement

List of organisations assisted under grant-in-aid scheme
during the year 1994-395

1. The Congregation of the Sisters of the Cross of
Chavanad, Tiruchirappalll.

2. Indian Council for Child Welfare, New Delhi (Child
Labour in Beedi industry in Madhya Pradesh).
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11.

Written Answers

Ruchika School, Bhubaneswar.

Karnataka State Council for Child Welfare, Banga-
lore.

Institute of Psychological & Educational Research,
Calcutta, West Bengal.

India International Rural Centre, New Delhi.

Amrit Child Labour Welfare Trust, Ahmedabad,
(Gujarat).

Vivekananda Education Society, Calcutta, West
Bengal.

Shramik Vikas Sewa Ashram, Allahabad, Uttar
Pradesh.

Central Young Mizo Association, Aizawal, Mizoram.

Indian Council for Child Welfare, New Delhi. (welfare
centre for children working beedi industry in Madhya
Pradesh).

List of organisations assisted under grant-in-aid

10.
1.
12.
13.

14.
18.

16.
17.

18.

scheme during the year 1995-96

The Congregation of the Sisters of the Cross of
Chavanad, Tiruchirappalli, Tamil Nadu.

Indian Council for Child Weifare, New Delhi.
Ruchika School, Bhubaneswar, Orissa.

Karnataka State Council for Child Welfare, Banga-
lore, Karnataka.

Institute of Psychological & Educational Research,
Calcutta, West Bengal.

Indian International Rural Centre, New Delhi.

Vivekananda Education Society, Calcutta, West
Bengal.

Shramik Vikas Sewa Ashram, Allahabad, Uttar
Pradesh.

Gramin Sansadhan Vikas Parishad, Buxur, Bihar.
United Club, Ujini, Orissa.

Jibaramjee Club, Orissa.

Gram Vikas Seva Samity, Allahabad, Uttar Pradesh.

Karimpur Soclal Welfare Society, Dist. Nadia, West
Bengal.

Indian Council for Child Welfare, Tamil Nadu.

Vijayapuram Praja Seva Samithi, Chittoor, Andhra
Pradesh.

Bandhuwa Mukti Morcha, New Delhi.

Rafi Ahmed Kidwai Shiskha Samity, Bhopal, Madhya
Pradesh.

Gram Swaraj Abhiyan Sansthan, Baishali, Bihar.
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19.

20.
21.
22.
23.

24.

List

12.
13.

14,
15.

16.
17.

18.
19.
20.

21.

22.
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Mahatma Gandhi Khadi & Gramodyog Samity,
Khurda, Orissa.

Gopal Samaj Kalyan Pratishthan, Nalanda, Bihar.
Mithila Gram Vikas Parishad, Dharbanga, Bihar.
KATHA, New Delhi.

Navachaitenya Academy for Youth Advancement,
Vishakapatnam, Andhra Pradesh.

All India Santhal Welfare & Cultural Society, New
Delhi.

of organisations assisted under grant-in-aid
scheme durig the year 1996-97

The Congregation of the Sisters of the Cross of
Chavanad, Tiruchirappalli, Tamil Nadu.

Indian Council for Child Welfare, New Delhi.

Karnataka State Council for Child Waelfare, Banga-
lore, Karnatak.

India International Rural Centre, New Delhi.

Vivekananda Education Society, Calcutta, West
Bengal.

Shramik Vikas Sewa Ashram, Allahabad, Uttar
Pradesh.

Gramin Sansadhan Vikas Parishad, Buxur, Bihar.
United Club, Uijini, Orissa.

Jibaramjee Club, Orissa.

Gram Vikas Seva Samity, Allahabad, Uttar Pradesh.

Karimpur Social Welfare Society, Dist. Nadia, West
Bengal.

Youth for Unity & Voluntary Action, Bombay.

Vijayapuram Praja Seva Samithi, Chittoor, Andhra
Pradesh.

Bandhuwa Mukti Morcha, New Delhi.

Rafi Ahmed Kidwai Shiskha Samity, Bhopal, Madhya
Pradesh.

Gram Swaraj Abhiyan Sansthan, Baishali, Bihar.

Mahatma Gandhi Khadi & Gramodyog Samity,
Khurda, Orissa.

Gopal Samaj Kalyan Pratishthan, Nalanda, Bihar.
Mithila Gram Vikas Parishad, Dharbanga, Bihar.

Navachaitenya Academy for Youth Advancement,
Vishakapatnam, Andhra Pradesh.

Al India Santhal Welfare & Cultural Society, New
Delhi.

Unemployed Young Workers' Society, Burdwan, West
Bengal.
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23.

24,

25.
26.
27.
28.

29.
30.
31.
32.

33.

34,
35,

36.

37.

38.
39.
40.

41.

42.
43.

45.
46.

47.
48.
49.
50.
51.
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Village Reconstruction & Development Project, Salem,
Tamiinadu.

Daroga Pd. Roy Mahila Prashikshan Avam Audogik
Kendra, Distt. Saran, Bihar.

Manab Seva Sadan, Dhenkanal, Orissa.
Bagmari Youth Progressive Association, Calcutta.
Bhagra Diamond Club, Burdwan, West Bengal.

Social Environmental and Rural Technology Council,
Pallel, Manipur.

Manorma Mahila Mandal, Vaishali.
Ramakrishna Ashrama, Distt. Angul (Orissa).
Nari Chetna Sangthan, Sonipat Haryana.

Chandrika Sewa Sadan Hakimpur Distt. Vaishali,
Bihar.

Tamil Nadu Village consumer's Protection Council
Kavaripettai Tamil Nadu.

Gujarat Kelvani Trust Ahmedabad, Guijarat.

Sanskrit Bhasa Vikas Parishad Sewapuri Distt.
Deoria.

Smt. Ambika Devi High School Kanya Vidayalaya
Mirzapur, U.P.

Akhil Bhartiya Smaj Kalyan Parishad, Distt. Deoria,
UP.

Manipur Women coordinating Council, Manipur.
Mahua Mabhila Vikas Sansthan Vaishali (Bihar).

Social Welfare of India Shahdra Sharief, Rajori,
J & K.

Sudha Mahila Samaj Kalyan Parishad, Distt. Nalanda
(Bihar).

Bijnor Seva Sansthan, Bijnor (UP)
Rural Health Organisation, West Senapati Manipur.
Dr. Ambedkar Memorial Edu. Society, Bhopal (MP)
Dr. AV. Baliga Trust, New Delhi.

Ikhupatrika Social Welfare Organisation, Distt.
Midnapore (W.B.)

Manipur Rural institute, Imphal.

Samaj Kalyan Seva Samity, Lucknow (U.P)
Project Swarajya, Cuttack, Orissa.

Samta Gram Seva Sansthan, Patna, Bihar.
Nyssadri, Distt. Dhenkanal (Orissa).
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Women Developed Infertility-Bhopal Gas Tragedy
*6. SHRI RADHA MOHAN SINGH:
DR. RAMESH CHAND TOMAR:
Will the PRIME MINISTER be pleased to state:

(a) whether the Government are aware that women
affected in Bhopal Gas Tragedy have developed infertility;

(b) if so, whether women and men in gas affected
areas have been medically examined by the Government
and if so, the results thereof;

(¢)  whether any scheme has been prepared by the
Government for extending medical help to affected women

“'and men; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) and (b) Studies carried out by the
Indian Council of Medical Research (ICMR) did not show
any adverse effect of gas exposure on the women's ability
to conceive. However, the study indicated higher abortion
rates in women from the exposed area as compared to
women from unexposed area. No study has been carried
out for ascertaining infertility amongst males who were
exposed to the gas leak in Bhopal.

(c) and (d) A 5 year Action Plan for medical, economic,
social and environmental rehabilitation of the gas victims
in the affected areas at a cost of Rs. 163 crores which
included Rs. 77 crores for medical rehabilitation was
sanctioned in 1990. The major component of the medical
rehabilitation component of the Action Plan was to construct
and equip four new hospitals to provide 755 beds. The state
Government has prepared a new Action Plan for the period
April, 1997 to March, 2002 having an outlay of Rs. 316
crores of which medical rehabilitation component is Rs. 246
crores. Construction of a 260 bedded speciality hospital is
under progress. This is to be funded by the Union Carbide
Corporation.

[English]
Urban Infrastructure Programme
*7. DR. VALLABHBHAI KATHIRIA:
SHRI GORDHANBHAI JAVIA:

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state:

(a) whether the Housing and Urban Development
Corporation has sanctioned loan for urban infrastructure
programmes in different States;

(b) if so, the details thereof;
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(¢) whether any loan has been committed by the
HUDCO for urban Infrastructure programmes in Gujarat
during the last three years; and

(d) i so, the detalls thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) and (d) Yes, Sir. Housing and
Urban Development Corporation Ltd. (HUDCO) since in-
ception and till 30.6.97 has sanctioned 512 Urban Infra-
structure Schemes in various States for a total project cost
of Rs. 7154.29 crores with HUDCO loan assistance of
Rs. 3829.05 crores. The State-wise details are attached
as Statement-l.

(c¢) and (d) During 1.4.1994 and 30.6.1997, HUDCO
has sanctioned 9 Urban Infrastructure Schemes in the State
of Gujarat for a total project cost of Rs. 160.76 crores with
HUDCO loan assistance of Rs. 111.95 crores. Details of
these schemes are attached as Statement-Il.

Statement-|

State-wise summary of urban infrastructure schemes
sanctioned by Housing and Urban Development
schemes (As on 30.6.97)

(Rupees in crores)
SI. No. State No. of Project Loan
Schemes Cost Amount

1 2 3 4 5
1. Andhra Pradesh 55 665.34 433.27
2. Assam 19 176.677 111.31
3. Bihar 4 31.07 20.60
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1 2 3 4 5
4. Delhi 8 299.92 184.07
5. Goa 1 0.66 0.45
6. Gujarat 17 423.51 219.68
7. Himachal Pradesh 4 18.21 10.55
8. Haryana 2 13.96 6.83
9. Jammu & Kashmir 1 0.75 0.52
10. Kerala 41 697.95 403.87
11. Karnataka 42 1462.05 649.51
12. Meghalaya 1 3.97 2.33
13. Maharashtra 24 935.88 428.47
14. Madhya Pradesh 14 89.39 51.96
15. Orissa 18 168.96 112.12
16. Punjab 98 176.20 100.05
17. Rajasthan 58 356.99 219.12
18. Tamil Nadu 49 912.83 492.20
19. Uttar Pradesh 38 340.10 213.78
20. West Bengal 18 379.90 168.38
- Total 512 7154.29 3829.05

Statement-li

Details of Urban Infrastructure schemes sanctioned in Gujarat During 1.4.1994 to 30.6.1997

Rs. in lakhs
S. No. Scheme Name State Agency Project cost Loan Amount
1 2 3 4 5
1.  Purchase of Solid Waste Municipal Corp. 176.46 118.75
M & S.M. Equipment for Rajkot
Municipal Corp. Rajkot.
2.  Construction of Sewerage Municipal Corp. 2542.00 1769.00
treatment plants, Surat
Anjana and Bhesan in Surat.
3.  Construction of 4-Lane Municipal Corp. 3707 .81 2595.60

High Level Bridge in Surat. Surat
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1 2 3 4 5

4. Construction of Vivekanand Municipal Corp. 1714.91 1190.00
Bridge in Ahmedabad Ahmedabad

5. Widening & Construction Municipal Corp. 836.12 585.24
of M.G. Bridge across Ahmedabad
river Sabarmati in
Ahmedabad.

6. Widening & Construction Municipal Corp. 914 .82 640.35
of Sardar Patel Bridge Ahmedabad
Ahmedabad

7. Construction & Development Municipal Corp. 2051.66 1436.04
of 132 ft. road on Ahmedabad
eastern side of Ahmedabad.

8. Construction & Development Municipal Corp. 1801.12 1252.87
of 132 ft. road on Ahmedabad
western side of Ahmedabad.

9. Improvement of water Municipal Corp. 2331.57 1611.09
supply in city of Ahmedabad
Ahmedabad.
Total 16076.47 11195.94

Stranded Nurses In Kuwalit
‘8. PROF. PJ. KURIEN:
SHRI T. GOVINDAN:
Will the PRIME MINISTER be pleased to state:

(a) whether 250 Indian nurses were recently stranded
in Kuwait and sought refuge in the Indian Embassy as they
were denied their job and salaries by the recruiting agency,

(b) if so, details thereof and the action taken by the
Government in this regard; and

(c) the steps Government propose to take to
prevent recurrence of such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) to
(c) M/s Abdul Aziz Youset Al-Essa, Kuwait recruited 255
nursing assistants through M/s Santosh Travels, Bombay
and manpower agencies in Kerala and Tamil Nadu. Of
these, 180 nurses assistants struck work and took refuge
in the Indian Embassy premises on 22nd May, 1997. Their
main demand was that the company should pay a salary
of KD 85, as verbally promised to them at the time of

recruitment in India, where as the Company was paying
KD 60, as per the written agreement.

The Embassy of India, Kuwait made prompt arrange-
ments for food, shelter and adequate medical attendance.

The Embassy also arranged meetings between the
company management and the representatives of the
nursing assistants. A number of meetings were also
arranged with the officials of Ministry of Social Affairs &
Labour of Kuwait. The company was not ready to pay more
than KD 60 as salary as they had signed a written
agreement to that effect, and the nursing assistants were
unwilling to work for less than KD 86.

While 35 nursing assistants resumed duty at the
stipulated salary of KD 60, 38 others returned to India on
tickets provided by the employer, having received all their
salary dues. Of the remaining 107 nursing assistants, some
have decided to engage a lawyer to take up their case
with the Ministry of Social Affairs & Labour or a court and
return to India after giving Power of Attorney to the lawyer
who will pursue the case in Kuwait. Others have not taken
any decision in this regard. While nine of them have left
the Embassy on their own, 98 nursing assistants are still
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in the Embassy, refusing to leave the premises. This is
after repeated assurances giving by the officers of the
Ministry of Social Affairs & Labour, including Minister of
Social Affairs and Labour that it would be ensured that
they will not be subjected to any harassment or persecution
if they go back to work. However, they are adamant that
they would return to work only after a salary of KD 85
Is agreed to by the company.

Nurses are exempted from the requirement of Emi-
gration Clearance under present rules. Only in the case
of semi-skilled and unskilled workers, emigration clearance
Is required. In case of any breach of contract, there are
adequate mechanisms for redressal in the countries of
employment. Therefore, no change in existing regulatory
mechanism is envisaged.

[Translation]
lilegal Indian Labourers

*9. SHRI JAGAT VIR SINGH DRONA: Will the
PRIME MINISTER be pleased to state:

(a) whether several illegal Indian labourers were
expelled from United Arab Emirates during the last year;

(b) If so, the details thereof alongwith the number
of labourers so expellad;

(c) whether the Government propose to assist them
in getting back their employment; and

(d) if so, the details of the steps taken/proposed to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTRENAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) to
(d) It is estimated that in 1996, about 60,000 Indians
returned to India availing of the amnesty scheme declared
by the Government of the United Arab Emirates (UAE) for
ilegal aliens. The Amnesty scheme, which was originally
effective from July 1, 1996 to September 30, 1996 was
later extended upto October 31, 1996.

Special counters were set up by the Government of
India in select Passport Offices to enable expeditious issue
of travel documents to all those who had returned on
emergency certificates. The Indian Missions in the UAE kept
In close touch with the local authorities to ensure that the
returnees did not have any restrictions placed on their
return to UAE.

The Government of India estimates that upto May 31,
1997, at least 45,000 Indians had got emigration clearance
to take up jobs in the UAE. This number would include
a large number of those who had earlier returned from
the UAE. To facilitate clearance, Government of India had
even suspended the requirement for employment contracts
to be pre-screened by Indian Missions in the UAE, so that
there was single window clearance of fresh recruitment.
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[English]
Development in Afghanistan
*10. SHR!I RAGHUNANDAN LAL BHATIA:
DR. T. SUBBARAMI REDDY:
Will the PRIME MINISTER be pleased to state:

(a) how Government of India views the development
in Afghanistan;

(b)  whether the deteriorating situation in Afg‘hanlstan
has a direct bearing on the policies of South Asia;, and

(c) the steps the Government of India has taken
to see that the situation becomes normal in Afghanistan?

THE PRIME MINISTER (SHR! LK. GUJRAL): (a) to
(c) India and Afghanistan share historical linkages,
civilizational and cultural affinities and warm ties of friend-
ship and cooperation dating back to the remote past. The
continuing instability and turmoil and the resultant tragedy
and suffering is, therefore, a cause for continuing concern.

These development in Afghanistan, which are closely
monitored by Government, have a bearing on India's
security and affect the peace and stablility of the region.

Government have also been diplomatically active on
Afghanistan. There is recognition that India has vital
interests in Afghanistan. Government were invited and
participated in the Regional Conference on Afghanistan
hosted by Iran on 29-30 October, 1996 in Tehran. The UN
convened meetings in November 1996 and April 1997 of
countries with knowledge, interest and influence regarding
Afghanistan to which India was invited. Government's
participation was positive and constructive. India also took
part in the UN sponsored International Forum for Assis-
tance to Afghanistan held in Ashgabat in January, 1997.
India has also been in close touch with countries who take
an interest in Afghan affairs.

Our programme of humanitarian assistance to Afghani-
stan in the form of medicines, foodstuff and clothing and
supply and fitting of artificial limbs has continued. In
addition, India has also pledged to provide humanitarian
assistance for Afghanistan through the UN mechanism.

Misuse of Central Fund by States

*11. SHRI G.A. CHARAN REDDY: Will the PRIME
MINISTER be pleased to state:

(a) whether Planning Commission has warned Chief
Ministers that their annual allocations will be drastically cut
it they are found misusing funds given for completing
Centrally funded projects in the States;

(b) if so, whether the Planning Commission noticed
in the past that many State Governments had diverted their
funds from Centrally funded projects to other projects; and

(¢) if so, names of the States held responsible in



27  Written Answers

this regard and the action proposed to be taken against
them?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNMALA D. SAVANOOR): (a) to (c) The
Normal Plan Assistance by Central Government for State
Plans Is formula based and Is given in the form of Block
Loans/Grants and is not linked to any specific projects. Only
Special Category States are permitted to use upto 20%
of normal plan assistance for meeting their non-plan gap.
Special central assistance Is also being provided to the
States for basic minimum services (BMS) and Area
Development Programmes but these also generally not
linked to any particular project. Central assistance is also
being provided for Accelerated Irrigation Benefit Programme
(AIBP) which is project based and linked to matching share
by State Government. The implementation of AIBP includ-
ing sanctioning the Irrigation projects, release of funds etc.,
is being carried out by the concerned administrative
Ministry.

Central Assistance is also provided for Centrally Spon-
sored Schemes (CSS) which is linked to State's contribution
unless it is 100% Centrally Sponsored Scheme and Is
released by various Central Ministries/Departments de-
pending on their implementation. The expenditure on these
projects/schemes are monitored by the concerned minis-
tries and not by the Planning Commission.

lllegal Areas Occupied by China

*12. SHRI P NAMGYAL: Will the PRIME MINISTER
be pleased to state:

(a) the total area of India (in sq. kms.) illegally
occupied by China, State-wise and Sector-wise;

(b) whether a Menser village of Ladakh in Jammu
and Kashmir with sizable population is situated well inside
Western Tibet on the northern or north-west side of the
holy Kailash Prabhat;

(c) it so, whether the Government have raised the
issue of Menser village with the Chinese counterparts in
their many talks held in the past; and

(d) if not, the reasons therefor?

THE PRIME MINISTER (SHRI LK. GUJRAL): (a) The
area under occupation by China in Jammu & Kashmir is
approximately 38,000 sq. kms. in addition under the so
called Sino-Pakistan boundary agreement of 1963, Pakistan
illegally ceded approximately 5,120 sq. kms of Indian
territory in Pakistan Occupied Kashmir to China.

(b) and (c) During the India-China Officials level talks
on the Boundary Question in 1960, Minsar village was
referred to by the two sides. The location of this village
was then described as being approximately 200 kms. from
Ladakh and on the route to Mansarovar.

(d) Does not arise.
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Role of Planning Commission

*13. SHRI SUNDAR LAL PATWA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Government propose to
confine the role of Planning Commission to a few sectors
of activities that require detailed planning and delegate the
responsibliity of power for planning In regard to the
remaining sectors to Central Ministries and States;

(b) i so, the details thereof; and
(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMAT! RATNMALA D. SAVANOOR): (a) to (c) The role
of Planning Commission continue to remain same as given
in the Resolution of the Cabinet Secretariat dated the 15th
March, 1950 setting up the Planning Commission. However,
the Approach Paper to the Ninth Plan envisage formulation
and implementation of the Ninth Plan in the spirit of
Cooperative Federalism which inter-alia include greater role
for the States in the formulation as well as implementation
of the Plan schemes. The Approach Paper also envisage
preparation of detailed sectoral Plans for certain sectors
like power, selected medium and major irrigation projects,
critical communication and agricultural development and
infrastructure etc.

[Translation]
Computerisation of Employment Exchanges
*14. SHRI VISHVESHWAR BHAGAT:
SHRI MAHESH KUMAR M. KANODIA:
Will the Minister of LABOUR be pleased to state:

(a) the number of employment exchanges In the
country, State-wise;

(b) the number of computerised employment ex-
changes in the country, State-wise;

() whether the Government propose to make
computerisation of employment exchanges a centrally
sponsored scheme during the Ninth Five Year Plan;

(d) | so, the detalls thereof; and

PR

(e) the steps taken/proposed to be taken to improve
the overall functioning of the employment exchanges in the
country?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR): (a) and (b)
The State-wise number of Employment Exchanges in the
country and the number of Employment Exchanges which
are computerised, upto 1992 Is given in the attached
Statement.

(c) to (e) As per the decision of the National Devel-
opment Council (NDC), the Centrally Sponsored Scheme
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on Computerisation of Employment Exchanges was trans-
ferred from Central Sector to State Sector during the year
1992-93. The Ninth Five Year Plan, has not yet been
finalised.

The Employment Exchanges function under the admin-

istrative control of the State Governments and they do take
steps for effecting improvment in the functioning of
Employment Exchanges. The Central Government also
makes suggestions to State Governments for their
improvement.

Statement

State-wise details of Number of Employment Exchanges

(As on 31.12.1996)

Sl. Name of the State/ Number of No. of University Number of
No. Union Territory Employment Employment Employment
Exchanges Information and Exchanges
Guidance Bureau Computerised
upto 1992
1 2 3 4 5
1. Andhra Pradesh 29 3 22
2. Arunachal Pradesh 5 - -
3. Assam 50 3 2
4. Bihar 60 6 4
5. Goa 1 - 1
6. Gujarat 36 7 13
7. Haryana 92 3
8. Himachal Pradesh 13 2 3
9. Jammu & Kashmir 14 - -
10. Karnataka 33 5 3
11. Kerala 67 5 2
12. Madhya Pradesh 56 9 9
13. Maharashtra 36 6 6
14. Manipur 9 - -
15. Meghalaya 10 - -
16. Mizoram - -
17. Nagaland 7 - -
18. Orissa 33 4 3
19. Punjab 43 - 2
20. Rajasthan 32 3 1
21, Sikkim* - - -
22, Tamil Nadu 31 3 10
23. Tripura 4 - -
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1 2 3 4 5
24. Uttar Pradesh 76 13 24
25. Waest Bengal 70 4 3
26. Andaman & Nicobar Islands 1 - 1
27. Chandigarh 1 1 1
28. Dadra & Nagar Haveli 1 - -
29. Delhi 17 3 5
30. Daman & Diu 2 - -
31. Lakshadweep 1 - -
32. Pondicherry 1 - 1

Total 834 80 117

“No Employment Exchange is functioning in this State.

[English]
Ban on Gutka
*15. SHRI HARIN PATHAK:
SHRI RAM NAIK:
Wiil the PRIME MINISTER be pleased to state:

(a) whether the consumption of Gutka leads to
incurable mouth diseases,

(b) if so, whether the Government are aware that
the Government of Goa proposed to enact a legislation
to ban the consumption of Gutka;

(c) i so, whether the Union Government also
propose to ban the use of Gutka throughout the Country
and also propose to give wide publicity in the electronic
media etc; and

(d) if so, the time by which a final decision is likely
to be taken in regard to impose a ban on manufacturing
and consumption of Gutka?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I RENUKA
CHOWDHURY): (a) to (d) A high level Technical Committee
of Experts constituted by the Government has recom-
mended that systematic clinical/epidemiological studies
should be carried out to ascertain the co-relation between
consumption of Gutka and its adverse effects. Two pro-
posais for carrying out such epidemiological and animal
based studies to be conducted over a period of two to
three years have been worked out by the experts. Accord-
ing to the provisions of Prevention of Food Adulteration
Rules, 1955, packages of Pan masala and chewing tobacco
products are required to carry a statutory warning on the
label. Further, with effect from November, 1990, the
advertisement of Pan Masalas and Tobacco products has

been banned on Doordarshan and All India Radio.

The Food Health Authorities of States/UTs have been
advised to educate the masses to discourage consumption
of these products.

As per reports received from Government of Goa,
enactment of legislation banning chewing/consumption of
tobacco like Gutka, Zarda etc. in public places is under
consideration of that Government.

Irregularities in Provident Fund Offices

*16. SHRI AJOY MUKHOPADHYAY: Will the Minister
of LABOUR be pleased to state:

(a) whether the Government are aware of the large
scale irregularities, persisting in Provident Fund Offices;

(b) if so, the steps taken by the Government for
speedy disposal of Provident Fund cases;

(c) whether the Government have provided any time
frame for disposal of Provident Fund cases;

(d) if so, the details thereof, and
(e) If not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR): (a) There
have been complaints relating to delay in settlement of PF
Claims, non deposit of PF Contribution in the subscriber's
account, non payment of pension on time etc. in the
Employees Provident Fund (EPF) Organisation.

(b) The EPF Organisation has set up 16 Regional
Offices with 54 Sub-Regional Offices and 7 Sub-Accounts
Offices for servicing the employees covered under the EPF
& MP Act, 1952. These Offices have been directed to
ensure speedy disposal of PF cases. For regular payment
of pension, necessary arrangement has been made by the
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EPF Organisation with the Nationalised Banks. in order to
provide prompt service to the subscribers a massive
computerisation programme has been launched in the EPF
Organisation. The Grievances Redtessal Machinery has
been strengthened and complaints are being monitored
periodically.

(c) and (d) The Provident Fund Claims complete in
all respects are required to be settied within 30 days from
the date of receipt in the EPF Organisation.

(¢) Does not arise.
[Translation]
Overcrowding in Government Hospitals
*17. SHRI RAM KRIPAL YADAV:
SHRI RAM TAHAL CHAUDHARY:
Will the PRIME MINISTER be pleased to state:

(a) whether the Government hospitals are facing
serious problem of over crowding;

(b) if so, whether the Government have conducted
any survey to know the seriousness of this problem due
to which the available services are becoming disorganised;

(c) if not, the reasons therefor;

(d) whether the Government have formulated any
scheme for the solution of this problem; and

(e) If so, the deta;ls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to (e) The Government are aware of
the problem of overcrowding in Government hospitals. While
the number of hospitals has increased from 2694 (1951)
to 13692 (1993), the number of dispensaries from 5306
(1951) to 28321 (1993) and the number of beds from
117179 (1951) to 834650 (1993) established both in the
public and private sectors, this increase has not kept pace
with the increase in population leading to overcrowding in
Government hopitals which cater to the needs of less
affluent sections of the society.

Health is a State subject and it is the responsibility
of the State Governments to provide adequate medical
facilities in the States keeping in view the felt need of the
people and Investing adequately in health sector.

The National Health Policy had laid adequate emphasis
on the promotive and preventive aspects of health care
with a view to reducing the total disease burden in the
country. Overcrowding in Government hospitals is also due
to lack of referral systems where patients could be
screened at the primary health centres, sub-district and
district level hospitals, A major programme for strengthening
the sub-district and district level hospitals has been taken
up by the States of Andhra Pradesh, Karnataka Punjab
and West Bengal with World Bank assistance and 1t is
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proposed to cover more States In the subsequent phases
of this project with a view to ensuring that there Is proper
screening of patlents and facllities are provided at different
levels of health infrastructure to prevent overcrowding in
Qovernment hospftals.

[English]
Legisiation for Agricultural Workers
‘18, SHRI S.S. RAGHAVAN:
SHRIMATI GEETA MUKHERJEE:
Will the Minister of LABOUR be pleased to state:

(n) whethsr the Government propose to bring a
comprehensive legislation for the agricuttural labourers In
the country;

(b) If so, the detalls thereof and the reasons for
Inordinate delay in enacting a Central legislation to protect
the rights of agricultural workers in the country;

(¢) whether any survey has been conducted in
regard to number of persons engaged as farm labourers
in the country as on date; and

(d) it so, the detalls thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (8HRI M.P. VEERENDRA KUMAR): (a) Yes, Sir.

(b) The proposed legislation seeks to provide for
regulation of employment and conditions of service and to
provide certain welfare measure to the agricultural workers.
The delay so far has been due to the complexity and
enormity of the task as also on account of the varying
perceptions of the State Governments arising out of widely
varying soclo-cultural and agro climatic conditions, agricul-
tural practices and employer-employee relationship prevail-
ing in different States.

(c) and (d) Agricultural workers are enumerated
alongwith general population in decennial census. Accord-
ing to 1991 Census, there were 74.6 million agriculture
workers, 110 million cultivators and about 8 million workers
engaged in allied activities.

Funds of Eradication of Malaria

*19. SHRI MURALIDHAR JENA: Will the PRIME
MINISTER be pleased to state:

(a) the details of founds allocated to State Qovern-
ments for eradication of Malaria during each of the last
three years and its utilisation so far, State-wise;

(b) whether some State Governments have urged
the Union Government that the funds allocated to them
is meagre and due to financial constraint, the eradication
programmes have been affected;

(c) If so, the details thereof;, and

(d) the reaction of the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) The Central assistance provided to the
State Governments during 1994-95, 1995-96 and 1996-97
under the National Malaria Eradication Programme may be
seen In the attached Stateme:it.

(b) to (d) The National Malaria Eradication Programme
(NMEP) is being implemented as a Category |i Centrally
Sponsored Plan/Scheme on 50:50 Cost Sharing basis
between the Centre and the States.

The Central assistance is essentially in kind le. drugs,
selected insecticides and other material assistance. The
State Govts are responsible for providing requisite staff,
vehicles and other operational expenditure from out of their
50% share.

However, since December, 1994 the Seven North
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Eastern States are being provided 100% Central assis-
tance.

Requests have been received from several States from
time to time to raise Central financial assistance. Additional
Central assistance in kind is provided in specific emergent/
outbreak conditions, keeping in view State demand, tech-
nical assessment through experts and availability of funds
with the Central Govt. for the National Malaria Eradication
Programme.

To supplement the limited budgetary resources under
NMEP,-a World Bank assisted Malaria control project has
been successfully negotiated to cover essentially 100
districts in 7 Malarla Endemic States and 19 citiestowns
in the country. This project envisages a financial outlay of
Rs. 891.04 crores spread over a period of § years to be
shared between World Bank (IDA soft window) and Gowt.
of India.

Statement
Central Assistance Provided to the States/UTs during 1994-95, 1995-96 & 1896-87 Under N.M.E.P.

(Rs. in Lakhs)

Si. No. Name of the State/UT 1994-95 1995-96 1996-97
1 2 3 4 5
1. Andhra Pradesh 712.57 251.22 834.63
2. Arunachal Pradesh 125.06 205.29 126.90
3. Assam 540.78 2014.62 1660.83
4. Bihar 385.11 133.08 208.76
5. Goa 13.68 478 3.46
6. Gujarat 970.06 848.19 47175
7. Haryana 34184 195.32 327.77
8. Himachal Pradesh 109.68 117.72 119.82
9. Jammu & Kashmir 85.20 15.05 118.13
10. Karnataka 476.65 463.42 853.62
11. Kerala 51.88 51.57 6§3.85
12. Madhya Pradesh 1682.01 1228.26 768.35
13. Maharashtra 1121.65 1362.77 2405.71
14. Manipur 105.71 350.00 303.28
15. Meghalaya 84.85 322.87 201.97
16. Mizoram 79.66 357.28 106.07
17. Nagaland 160.11 364.87 122.45
18. Orissa 236.08 434.76 248.15
19. Punjab 377.52 325.12 282.79
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1 2 ) 3 4 5

20. Rajasthan 560.59 1196.57 2025.35
21. Sikkim 0.80 14.24 39.34
22. Tamil Nadu 137.35 163.67 150.39
23. Tripura 114.65 404.12 300.67
24. Uttar Pradesh 890.78 349.96 941.71
25. Waest Bengal 449 .64 445.16 772.70
26. Delhi 91.33 349.43 117.88
27. Pondicherry 10.42 23.94 16.12
28. A & N Islands 104.96 69.56 94.04
29. Chandigarh 55.20 24.49 46.33
30. D. & N. Haveli 19.56 22.82 12.73
31. Daman & Diu 7.10 4.08 8.80
32. Lakshadweep 3.23 3.33 2.10

Total 10095.71 12198.07 13546.25

Haj Pilgrimage

*20. SHRI SUBRAHMANYAM NELAVALA: Will the
PRIME MINISTER be pleased to state:

(a) the exact number of Indian Haj Pilgrims who
were killed and Iinjured in the fire at Mina on April 15, 1997,

(b) the details of compensation paid to the depen-
dents of the deceased by the Indian Government and Saudi
Arabian Government separately;

(c)  whether the question of safety of the Haj pilgrims
In future has been taken up with Saudi Arablan Govern-
ment; and

(d) if so, the reactions of Saudi Arabian Govern-
ment?

THE PRIME MINISTER (SHRI LK. GUJRAL): (a) The
exact number of Indian Haj pilgrims who are declared as
killed in the Mina fire of April 15 is 170. The number of
the injured is 424. There are another 67 piigrims who are
missing.

(b) Government of India have announced a com-
pensation of Rs. 1 lakh to the next of kin of the dead.
No compensation has been announced by the Government
of Saudi Arabia.

(c) Yes, Sir

(d)  The reaction of the Saudi Arabian Government
has been positive. They have assured comprehensive
measures and more vigllant steps for the safety of the
pligrims in future.

Government Accommodation

1. SHRI 1.D. SWAMI: Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state:

(a) whether the Govrnment propose to review the
rules of regularisation of Govrenment accommodation in
the names of the wards particularly those who are not
working in Government offices;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) No, Sr.

(b) and (c) Do not arise.
Environmental Improvement Projects

2. SHRI B.L. SHANKAR: Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) the details of various projects under execution
in the country with external assistance under the Environ-
mental Improvement of Urban Slums till date;

(b) the details of such projects which have been
finalised but the actual work Is yet to be commenced In
the country particularly in Karnataka;

(c) the reasons for delay in execution of projects;
and .

(d) the steps taken/proposed to be taken by the
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Government to ensure equitable and rationale distribution
of external assistance for this purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) to (d) There are no projects under
execution in the country with external assistance under the
scheme of Environmental improvement of Urban Slums.

Health Insurance Companies
3. SHRI SULTAN SALAHUDDIN OWAISI:
SHRI BHAKTA CHARAN DAS:
Will the PRIME MINISTER be pleased to state:

(a) whether the Government are considering to
issue some guidelines for health insurance companies;

(b) if so, the details thereof and the extent to which
such guidelines would benefit the common man;

(¢) the time by which such guidelines are likely to
be made effective; and

(d) the steps being taken or proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to (d) The Finance Minister in his
Budget Speech for 1997-98 had announced the proposal
to move necessary amendments to enable General Insur-
ance Corporation of India to float Joint Ventures and also
to allow entry of selected Indian players in the health
insurance sector. Before the Government issues guidelines
in this regard to the companles, the relevant Sections of
the General Insurance Business (Nationalisation) Act, 1972
would require amendment, Comprehensive regulation will
be made and enforced by the Insurance Regulatory
Authority for all the service providers, inciuding health
insurers in the insurance industry.

[Translation]
Quality of Tooth Paste

4. VAIDYA DAU DAYAL JOSHI: Will the PRIME
MINISTER be pleased to state:

(a) whether the Dental Surgeons have expressed
concern over the quality of Indian made tooth paste to
safeguard the teeth and gums in their conference held In
Chandigarh;

(b) if so, the details thereof;

(c) whether the quality of Indian made tooth paste
has been examined; and

(d) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I RENUKA
CHOWDHURY): (a) and (b) As per a newspaper report,
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a Conference of Dental Experts was held in Punjab in which
reference was made to misleading advertisements and
exaggerated claims of different brands of toothpaste.

(c) and (d) Tests and analysis conducted on 10
samples of frouridated toothpaste of different brands in
India has revealed that the manufacturers of these products
were complying with the labelled specifications under the
Drugs and Cosmetic rules 1945. Such checks are an on-
going activity.

[English]
New Kenda Colliery

5. SHRI HARADHAN ROY: Will the Minister of
LABOUR be pleased to state:

(a) the detalils of the report of the Inquiry Committee
appointed by this Ministry in respect of fire accident in
Mines on 25.1.94 at New Kenda Colliery of Eastern
Coalfields Ltd., where 55 persons died;

(b) the total amount spent for conducting this
enquiry; and

(c) the amount spent so far to extinguish this fire?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMARY): (a) The
Report of the Court of Inquiry reveais that the fire in the
Mine originated at the roof of gallery adjacent to the pit
No. 2 due to spontaneous heating. The court has pointed
out several lapses on the part of management which are
as under:

(1) there was no telephone connection connecting the
surface with the ends of the haulage Roadways.

(2) No burning mass over fell down initially as none,
had seen any flame, though black smoke was seen. |t
appears that, if water would have been used to quench
the fire, it might have succeeded.

(3) this is a case where recourse to prompt reversal
could have been taken without any hesitation as the fire
was near the intake pit.

(4) all the workers going into the underground
workings were not carrying self rescuers.

(5) escape routes were not properly secured and
notified to the workers.

(6) short supply of stone dust in the mines.

However, the court of inquity has concluded that It is
a system failure and no individual can be held responsible
for all these lapses.

(b) The total amount spent by the DGMS for
conducting this enquiry was Rs. 5,44,261.00.

(c) The amount spent by ECL upto date to extin-
guish this fire is Rs. 6,99,35,087.58.
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Ban on Non-Government Organisations

6.  SHRI JAI PRAKASH AGARWAL: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government propose to ban the
activities of Non-Government Organisations working for the
upliftment of weaker sections of the society in the entire
country; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNMALA D. SAVANOOR): (a) No, Sir. The
Government does not propose to ban the activities of the
Non-Government Organisations working for the upliftment
of weaker sections of the soclety in the country.

(b) Does not arise.
Prices of Medicines

7. SHRI JANG BAHADUR SINGH PATEL: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government are aware of the
charging of high cost of medicines by the retailers in Delhi
as has been brought out in the print media some time
in the past;

(b) if so, whether the Government propose to open
chemists shops in the hospitals through the Super Bazar
and the Kendriya Bhandar to sell the drugs at nominal
margin; and

(c) If so, the action taken by the Goverment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) As per Information received from
Department of Chemicals & Petro Chemicals, under the,
existing policy, approximately 50 per cent of the formula-
tions are under price control and such formulations are sold
at price fixed by the Government. However, in the case
of formulations outside the purview of price control,
companles are free to fix their own prices.

- (b) and (c) According to information available, Super
Bazar is selling all drugs at maximum retall price (M.R.P)
through their outlets.

Poverty Elimination Scheme

8.  SHRI KRISHAN LAL SHARMA: Will the PRIME
MINISTER be pleased to state:

(a) whether there are more than 200 schemes
glmed at bringing out the poor from their miserable lot;

(b)  whether all of them are being implemented at
present;

(c) If so, the detalls thereof;
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(d) whether these schemes have any impact on
reducing poverty in the country; and

(e) if so, to what extent?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNMALA D. SAVANOORY): (a) to (c) The
major centrally sponsored poverty alleviation programmes
being implemented in the country are Integrated Rural
Development Programme (IRDP), Jawahar Rojgar Yojana
(JRY), Employment Assurance Scheme (EAS) in the rural
areas and Nehru Rojgar Yojana (NRY), Prime Minister's
Integrated Urban Poverty Eradication Programme (PM's
IUPEP), and Urban Basic Services for Poor (UBSP) in
urban areas. The details of these poverty alleviation
programmes are given in the attached Statement.

(d) and (e) Yes Sir, As per the Lakdawala Expert
Committee on poverty estimates, the percentage of people
living below the poverty line has declined from 44.48% in
1983 to 38.56% in 1987-88 and it has been further reduced
to 35.97% in 1993-94.

Statement
Rural Poverty Alleviation Programmes:

(i) Integrated Rural Development Programme
(IRDP): IRDP is a Centrally Sponsored Scheme being
implemented in all the blocks of the country since 1980.
Under this scheme Central funds are allocated to States
on the basis of proportion of rural poor in a State to the
total rural poor in the country.

IRDP aims at providing self-employment opportunities
to the rural poor through assistance in the form of subsidy
and bank credit to enable them to acquire productive assets
and appropriate skills to cross the poverty line on a
sustained basis. The target group consists largely of small
and marginal farmers, agricultural labourers and rural
artisans whose household annual income is below the
poverty line of Rs. 11000 at 1991-92 prices. Within the
target group there is an ensured coverage of certain
categories-SC/ST 50%; women 40%; and physically handi-
capped 3%. The ceiling for subsidy is Rs. 6,000 for SC/
ST tamilies and the physically handicapped; for others Rs.
5,000 in Drought Prone Area Programme (DPAP) and
Desert Development Programme (DDP) areas and
Rs. 4,000 in the non-Drought Prone Area Programme
(DPAP) areas. Recently, a new category of trained literate
youth has been introduced for which admissible subsidy
Is 50 per cent of the project cost or Rs. 7,500 whichever
Is less. Further, for a group of five beneficiaries subsidy
has been increased to 50 per cent of the project cost or
Rs. 1.25 lakh whichever is less.

Tralning of Rural Youth for Self-Employment (TRYSEM)
and Development of Women & Children in Rural Areas
(DWCRA) are two important sub-schemes of Integrated
Rural Development Programme.

(il) Jawahar Rozgar Yojana (JRY): The JRY is a wage
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employment programme which has been in operation since
1989. The primary objective of the JRY Is the generation
of additional gainful employment for the unemployed and
underemployed persons in the rural areas. The secondary
objective is the creation of sustained employment by
strengthening rural infrastructure and assets Iin favour of
the rural poor for their direct and continuing benefits, and
for improvement thereby in the overall quality of life for the
people in the rural areas. Under the Yojana, funds are
allocated among the States/UTs on the basis of proportion
of rural poor in a State/UT to the total rural poor in the
country. Further, the allocations to the districts within each
State/UT are made on the basis of an index of backward-
ness which takes into account the proportion of rural SC/
ST population in the district and inverse of agricultural
production per agricultural worker, with equal weights. The
funds under JRY (under the revised dispensation) are
distributed among the village panchayats, inter-mediate
panchayats and district panchayats in the ratio of 65:15:20.

(iil) Employment Assurance Scheme (EAS): The
Employment Assurance Scheme was launched on 2nd
October, 1993 in 1752 identified backward blocks situated
in drought prone, desert, tribal and hill areas, in which the
revamped public distribution system was in operation. The
EAS has now been extended to all the blocks of the country
w.e.f. 1997-98. Under this scheme assured employment for
100 days of unskilled manual work has to be provided to
those who are seeking it, during the lean agricultural
season. The secondary objective is the creation of rural
infrastructure and community assets. Water and soil con-
servation works, minor irrigation works, rural roads, con-
struction of primary school buildings and anganwadis are
permissible works under the scheme. From 1995-96, 50
per cent of the funds have been earmarked for taking up
works under watershed development. The Employment
Assurance Scheme is a need based scheme and therefore
no Statewise allocations are made. The States can demand
funds in consonance with the demand for manual work
during the lean agricultural season in the rural areas.

Urban Poverty Alleviation Programmes (UPAPs):

In order to tackle urban poverty, the Ministry of Urban
Affairs & Employment MUA&E) implements three UPAPs
at the national level:

(a) NRY (b) PMIUPEP (c) UBSP

All three schemes are funded In the ratio of 60:40
(central share: state share). Salient features of the various
UPAPs are as given below:

Nehru Rozgar Yojana (NRY)

In response to the challenge posed by urban poverty,
the NRY was launched by the Government in 1989. It is
targetted towards persons living below the poverty line in
urban areas (i.e. households with an annual household
income of Rs. 11850 at 1991-92 prices). The Yojana has
three components:-
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(i) The Scheme of Urban Micro Enterprises (SUME):

SUME assists the urban poor in upgrading their skills
and setting up self-employment enterprises. A subsidy of
25% of the project cost subject to a celling of Rs. 5000
for SCs/STs and women beneficiaries and Rs. 4,000 for
general beneficiaries is provided under this scheme. The
remaining amount of the project cost is avallable from banks
as a loan upto a maximum of Rs. 15,000 for SCs and
STs and women beneficiaries and Rs. 12,000 for general
beneficiaries. The schemes is applicable to all urban
settlements.

(i) The Scheme of Urban Wage Employment (SUWE):

SUWE seeks to provide wage employment to the urban
poor by utilising their labour for construction of socially and
economically useful public assets In the jurisdiction of urban
local bodies. The material labour ratio of 60:40 is to be
maintained under the scheme for various public works. This
scheme is applicable to all urban areas with a population
of below one lakh.

(iii) The Scheme of Housing and Shelter Upgradation
(SHASU):

SHASU seeks to provide assistance for housing and
shelter upgradation to economically weaker sections of the
urban population as well as providing opportunities for wage
employment and upgradation of construction skills. The loan
upto a celling of Rs. 9950 and a subsidy upto a celling
of Rs. 1000 is provided under the scheme to the benefi-
ciaries for housing/shelter upgradation. This scheme Is
applicable to urban settlements having a population below
20 lakhs.

Prime Minister's Integrated Urban Poverty Eradica-
tion Programme (PM's IUPEP):

Recognising the seriousness and complexity of urban
poverty problems, especially in the small towns where the
situation is very grave due to lack of resources for planning
their environment and development, the then Prime Minister
had announced on 15.8.94, an integrated scheme for
eradication of urban poverty known as Prime Minister's
Integrated Urban Poverty Eradication Programme (PM's
IUPEP). The foremost objective of this programme is to
attack several root causes of urban poverty simultaneously
in an integrated manner with an appropriate and suitable
plan strategy for covering the inputs avaliable in other
sectoral programmes of Central/State Governments, Min-
istries/Departments as well as Non-Governmental
Organisations by envisaging participatory implementation of
the programme with the aim to eradicate urban poverty
for the targetted areas by the turn of the century.

The speclfic objectives under the new programme will
be:

(a) effective achievement of social sector goals;

(b) community empowerment;



45 Written Answers

(c) convergence through sustainable support sys-
tem;

(d) employment gensration and skill upgradation;
ard

(¢) Improvement of hygiene and sanitation and
environmental Improvement.

Tha main components of ths programme are:

(a) Self-employment through setting up of micro
enterprises and skill development, (b) Environmental Im-
provement through provision of basic physical amentties,
(c) Shelter Upgradation (d) Community organisation &
empowerment, (e) Strenthening of Urban Local Bodies
(ULBs), () Setting up of National Urban Poverty Eradication
Fund (NUPEF), (g) Training of functionaries and develop-
ment of urban base, (h) Involvement of NGOs.

The programme will be applicable to Class |l towns
with a population of 50,000 to less than one lakh which
number 345 as per 1891 census. The scheme was
extended to cover 72 district towns in the North-Eastern
States, Sikkim, J & K, Himachal Pradesh, Garhwal and
Kumaon regions of UP.

Urban Basic Services for Poor (UBSP):

UBSP is a dynamic process which functions with the
broad goal of creating a facilitating environment for sig-
nificant improvement in the quality of life of the urban poor.
This is envisaged to be achieved through community
organisation and moblilisation, empowerment of communi-
ties, especially of women in order to equip them in the
roles of decision making and community management and
a process of covergence to enhance the reach and
effectiveness of the existing sectoral programmes for the
urban poor who are found not only in slums but in a wide
range of conditions and places. It aims to introduce a pro-
poor orientation in the design of new programmes and
evolve Innovative partnership arangements to fulfill the
community's critical needs.

The Urban Basic Services Programme (UBS) in India
was initiated during the Seventh Five Year Plan period for
urban poverty alieviation. Based on the experience of
implementing the UBS Programme and the recommenda-
tions of the National Commission on Urbanisation, the
Qovernment revised it as urban Basic Services for the poor
(UBSP) in 1981 and integrated it with other urban poverty
alleviation programmes like Environmental Improvement of
Urban Slums (EIUS). Nehru Rozgar Yojana (NRY) and Low
Cost Sanitation (LCS).

[Transiation)
Financial Assistance for Madhya Pradesh

9. SHRI PAWAN DIWAN: Will the PRIME MINIS-
TER be pleased to state:

(a) the additional financial assistance sought by
Madhya Pradesh during the last three years;
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(b) the allocation made by the Union Government,
scheme-wise and year-wise;

(c) the reasons for not providing funds as per the
demand;

(d)  whether the additional financial assistance sought
during the current financial year has been released;

(e) Iif so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMAT! RATNMALA D. SAVANOORY): (a) and (b) In the
year 1994-95 additional central assistance of Rs. 1 crore
was given to Madhya Pradesh for widening of road from
Ashok Nagar to Esagar in district Guna. An amount of Rs.
25 crore as central assistance was provided in 1995-96
for strengthening of Panchayat Raj System in Madhya
Pradesh. No additional central assistance was provided in
the year 1996-97.

(c) The additional central assistance is given for
various schemes taking into consideration the actual
requirement and the avallabllity of resources with the
Planning Commission.

(d) No additional financial assistance has been
sought by the State Government of Madhya Pradesh in
the current financial year.

(e) and (f) Do not arise.
[English]
Primary Health Centres in Orissa

10. SHRI SOUMYA RANJAN: Will the PRIME MIN-
ISTER be pleased to state:

(a) the number of primary health centres and family
planning centres functioning in Orissa as on May 31, 1997,
and

(b) the amount provided to these centres by the
Union Government during 1995-96 and 1996-877

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) As per the available information 1056
Primary Health Centres are functioning in Orissa as on 31st
December, 1996.

Family Welfare Services are also provided through a
network of Rural Family Welfare Centres, Post Partum
Centres, Urban Family Welfare Centres and Urban Health
Posts. In the State of Orissa there are 314 Rural Family
Woelfare Centres, 79 Post Partum Centres, 10 Urban Family
Woelfare Centres and 8 Urban Health Posts.

(b) Primary Health Centres are established and
maintained by the State Government under the State sector
Minimum Need Programme. 100% financial assistance is
provided to the States for Rural Family Welfare Centres,
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Post Partum Centres, Urban Family Welfare Centres and
Urban Health Posts. Details of the amount allocated to
these Centres during 1995-96 and 1996-97 are given in
the attached statement.

Statement

1995-96 1996-97

(Rs. in lakhs)
Minimum Need Programme 1293.00 1961.00
Fural Family Welfare Centres 925.00 925.00
Post Partum Centres 228.00 228.25
‘'t=an Family Welfare Centres 16.00 15.00
25.00 24.00

Uisnan Health Fosts

Cash Incentive for Family Planning Programme

11. SHRIMATI LAKSHMI PANABAKA: Will the PRIME
MINISTER be pleased to state:

(a) whether Elabotharam village in A.P. had been
selected for the incentive for successful implementation of
the family planning programme by the Government,

(b) it so, the incentive awarded;

(c) whether incentive amount will be spent on the
development of the village:

(d) if so, the other districts where family planning
programmes have beaen fully implemented In A.P. State;

(e)  wheather Andhra Pradesh is the only State where
a number ¢’ districts have been able to achieve the family
planning tzigets: and

M it so, the incentives provided to the other

villagusisticts?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) Yes, Sir.

(b) Rs. 2.00 lakh.

(¢) The award money is intended to be used only
for developmental works in Elabotharam village.

(d) The Family Weltare Programme is implemented
in the districts of Andhra Pradesh.

(e) and (f) The Family Welfare Programme has
dispensed with setting of contraceptive method linked
targets from April, 1996. Under the ‘Community Award
Scheme’, 249 villages in as many districts of 14 States
and Unilon Territories have been sanctioned Awards of Rs.
2.00 lakh each, for efforts in lowering Birth Rate, infant
Mortality Rate and Child Mortality Rate.
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[Translation]
Hospitals/Dispensaries in Gujarat

12. SHRI CHHITUBHAI GAMIT: WiIll the PRIME
MINISTER be pleased to state:

(a) whether any hospital/dispensary has been set
up In Gujarat with the help of World Bank during the Eighth
Plan; and

(b) It so, the location-wise detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) and (b) No hospital/dispensary has
been set up in Gujarat with World Bank assistance during
the Eighth Plan. However under the IPP Vil Project, which
is being implemented with World Bank assistance, 578 sub-
centres have been constructed in Gujarat during the 8th
Plan period.

Poverty Line

13. SHRI ASHOK PRADHAN: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether the Uttar Pradesh Government has
requested the Union Government for increasing the eco-
nomic celling of Rs. 11850 (based on the year 1991) to
Rs. 15000 for identifying the people living below poverty
line;

(b)  whether such requests has also been made by
other State Governments also; and

(c) if so, the details thereof and the reaction of the
Government thereon?

THE MINISTER CF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMAT! RATNMALA D. SAVANOORY): (a) to (c) The
Planning Commission has not received any specific request
from the State Government of Uttar Pradesh to raise the
economic ceiling to identify the people below the poverty
line from Rs. 11850 to Rs. 15000. However, such a request
has been received from the State Government of
Maharashtra. The poverty lines are generally updated at
the beginning of the Five Year Plan. The work on the Ninth
Five Year Plan is in progress.

Heart Surgery

14. SHRI RAJESH RANJAN AL/AS PAPPU YADAV:
Will the PRIME MINISTER be pleased to state:

(a) whether there is no provision for free heart
surgery for the poor and low income group heart patients
in Government hospitals and a heavy amount is charged
from them;

(b) if so, whether any effective steps are being taken
by the Government to make arrangements for heart surgery
at divisional (pramandal) level;
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(c) if so, the details thereof; and
(d) i not, the reasons therefor?

THE MINISTER OF STATES IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I RENUKA
CHOWDHURY): (a) Facilities for heart surgery (both open
& closed heart surgery) are available in most of the major
government hospitals in the country. The specialised
hospitals like AIlIMS and G.B. Pant Hospital in Delhi,
PGIMER, Chandigarh, etc. do not charge any operation
fees or Doctors fee, but the patient has to pay the actual
charges for materials and consumables required for the
operation.

(b) to (d) Heart surgery is a super specialised
procedure which can be performed only in tertiary level
Health Care Institutions where the other support facilities
are available. 'Health’ being a State subject it is for State
Governments to provide facilities for heart surgery at
different hospitals keeping in view the needs and resources
available.

[English]
Passport Office at Kerala
15.  SHRI MULLAPPALLY RAMACHANDRAN:
SHRI S. AJAYA KUMAR:
Will the PRIME MINISTER be pleased to state:

(a) the number of passport applications disposed of
by the Calicut, Trivandrum and Cochin passport office
during 1996-97 and pending at present, separately at these
offices;

(b) whether there is a downward trend in the
number of applicants for passports at the above offices
as compared to previous years; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) A
statement Is attached.

(b) No. Sir.

(c) The question does not arise.

S.No. Office 1996 1997
(As on 30.6.97)
Disposed Pending Disposed Pending
1. Cochin 83107 8590 49212 10263
2. Kozhikode 126400 22368 68878 22079
3. Trivandrum 73600 11475 42873 12528
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Allotment of DDA Flats

16.  SHRI JAI PRAKASH (HARDOI): Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
refer to the reply give o the Unstarred Question No. 6054
dated 14 May, 1997 and state:

(a) the number of flats which were constructed
during 1992-93 and thereafter and are still lying unallotted;

(b) the reasons for which these flats are not allotted;

() t  number of DDA flats allotted and payments
realised during 1997 but their physical possession not yet
given; and

(d) the reasons for the giving physical possession
to allottees?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) The DDA has reported that 3802
flats which were constructed during 1992-93 and thereafter
are still lying unallotted.

(b) These flats have not been allotted due to non-
availability of electricity to be supplied by Delhi Vidyut
Board.

(c) and (d) The number of flats allotted during 1997
is 10934. The allotment of flats, payment realisation from
the allottees of DDA and handing over of physical pos-
session is a continuous process. There are no such flats
where allottees have made full payment and have com-
pleted the required formalities as per rule and where
electricity has already been provided by Delhi Vidyut Board
which remain unaliotted.

Unauthorised Occupation

17.  SHRI VIJAY SANKESHWAR: Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) whether some ex-ministers, ex-MPs and other
VIPs are still occupying Government bungalows/flats etc.
unauthorisedly;

(b) it so, the details thereof as on June 30, 1997;

(c) the details of dues outstanding against each of
them till date; and

(d) the steps taken by the Government to get these
bungalows/flats vacated and the outstanding dues recov-
ered from each of them?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) to (d) There are five ex-Ministers
and ex-MPs who are in unauthorised occupation of General
Pool accommodation. Information in regard to other VIPs
is being collocted and will be laid on the Table of the Sabha.
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[Translation]

Use’ of Ayurvedic and Homoeopatiic Medicines by
Allopathic Doctors

18. SHRI RAMACHANDRA VEERAPPA: Will the
PRIME MINISTER be pleased to state:

(a) whether allopathic doctors are using many fa-
mous ayurvedic and homoeopathic medicines for the
treatment of the patient and even the doctors in Govern-
ment hospitals are prescribing these medicines;

(b) whether the Government have imposed restric-
tion on the use of allopathic medicines by the ayurvedic
and homoeopathic doctors;

(c) it so, whether the Government are considering
to allow the ayurvedic or homoeopathic doctors to use the
allopathic medicines during an emergency; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) No such information is available.

(b) As per the Supreme Court of India judgement
dated 10.5.96 in the case of Poonam Verma Vs. Ashiwn
Patel and Ors. a person who is registered as a Homoeopathic
practitioner can practice homoeopathy only. When the law
under which a person was registered as medical prectitioner
required him to practice Homoeopathy only, he was under
a statutory duty not to enter the field of any others system
of medicine without being qualified in that system.

(c) and (d) As per the provisions of section 15 of the
Indian Medical Council Act, 1956, a person possessing a
recognised medical qualification included In the Schedule
to Indian Medical Council Act, 1956 and enrolled in a State
Medical Register/Indian Medical Register is eligible to
practice allopathy, i.e. modern scientific system of medicine
in any State.

Renovation of Hospital Buildings

19. SHRI! LALIT ORAON: Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state:

(a) the number of schemes lying pending with
N.D.M.C/M.C.D. for the renovation of buildings of clinics/
hospitals being run under Central Government Health
Scheme; and

(b) the time by which these schemes are likely to
be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) and (b) The office of the Director
General (C.G.H.S.) has reported that the renovation of
C.G.H.S. dispensaries etc. is neither done by NDMC nor
by MCD. The guestion of any scheme being pending with
these agencies, therefore, does not arise.
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1english]
Sub-Standard Drugs

20. SHRI ANANT GUDHE: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Government are aware of the spurt
in the production and marketing of sub-standard/fake and
spurious drugs in the country threatening public health
system;

(b) if so, whether threat perception and magnitude
of the problem has been assessed by the Expert Com-
mittee/Task Force recently;

(c) it so, the details of the threat perceptions
evaluated by the experts;

(d) the details of the steps taken by the Government
to tackle the menace of sub-standard drugs through
strengthening and streamlining of States Food and Drug
Administration; and

(e) the agenda of action plan for 1657-98 for
effective implementation of Food and Drugs Adulteration
Act?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) As reported by State drug licensing
authorities during the period 1993-86, 10-12% samples of
drugs tested were found to be sub-standard whereas 0.2%
samples were found to be of spurious origin.

(b) and (c) Do not arise.

(d) and (e) The State Licensing Authorities have been
advised, from time to time, to strengthen their enforcement
staff and drugs testing facllities to crub the menace of
manufacture and sale of sub-standards drugs. However,
Under the Public Health Capacity Bullding project being
negotiated with the World Bank, Gowvt. proposes to augment
the drug testing facilities and drug inspectorate staff in the
Centre and the States.

[Translation]
Melting of Snow at the South Pole

21. SHRI SUSHIL CHANDRA VERMA: Will the
PRIME MINISTER be pleased to state:

(a) whether the snow at the South Pole is melting
into water as stated by the studies conducted by the Indian
team in the Antarctica;

(b) i so, the reasons therefor;

(c) whether the water level In the ocean along the
indian coast has gone up causing danger to the coastal
cities; and

(d) It so, the measures taken by the Government
in this direction?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R. BALASUBRAMONIYAN):
(a) No Sir. No such conclusive studies have been under-
taken in the South Pole by Indian Antarctic team so far.

(b) Question does not arise.

(¢) According to the report of Intergovernmental
Panel on Climate Change (IPCC) 1995, the Global Mean
Sea Level has risen 10 to 25 on over the last 100 years
(1890-1990) at the rate of 1 to 2.5 mm per year. The
observed trend for this period at Bombay is 0.9 mm per
year. Preliminary studies conducted by the National Institute
of Oceanography (NIO) Goa have indicated that the sea
level rise is about 0.36 to 0.91 mm per year at different
locations along the Indian coast with an average rise of
0.53 mm/year. Detailed studies have not been conducted
so far to ascertain the impact on coastal cities due to
inundation arising out of sea level rise.

(d) The Government has initiated a programme in
1990 titled ‘Sea Level Monitoring and Modelling' under
which 8 modern tide gauge stations at Porbunder, Marmagao,
Kavaratti, Port Blair, Kochi, Chennai, Visakhapatnam and
Paradip have been set up to monitor sea level changes.
Detailed mapping of the coastal areas in 1:25,000 scale
with 0.5 metre contour are also undertaken for the most
vulnerable stretch from Nellore to Machilipatnam to facilitate
impact assessment studies related to sea level rise.

Urban Employment Scheme

22. SHRI JAYSINH CHAUHAN: Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) the details of the employment schemes imple-
mented in the urban areas of Gujarat;

(b) the number of mandays created till June, 1997
in the urban areas of the State;

(c) the total funds provided by the Union Govern-
ment for this purpose and utilised by the State Government
so far;

(d) whether the World Bank has provided any
assistance to the State Government for the purpose; and

(e) If so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) This Ministry is implementing two
Centrally sponsored urban employment schemes namely,
Nehru Rojgar Yojana (NRY) and Prime Minister's Integrated
Urban Poverty Eradication Programme (PMIUPEP) in the
urban areas of Gujarat.

(b)  NRY:-Till 30-8-97, 13.05 lakhs mandays of work
were created under the scheme of Urban Wage Employ-
ment (SUWE) in Gujarat.
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PMIUPEP:-There is no wage employment component
under this programme.

(¢) NRY:-The funds provided by the Union Govern-
ment and utilised by the State Government under NRY till
30-6-97 were Rs. 3610.11 lakhs and Rs. 1684.10 lakhs
respectively.

PMIUPEP:-The amount of Central share released
under the programme to Government of Gujarat is as
follows:-

Year Amount (Rs. in lakhs)
1995-96 583.59
1996-97 315.54500

The State Government has utilised Rs. 2,59,51,492/
- and Rs. 2,04,75,185/- for the years 1995-96 and 1996-
97 respectively.

(d) No, Sir.
(e) Does not arise.
[English]
Action Against Travei Agents

23. SHRI S. AJAYA KUMAR: Will the Minister of
LABOUR be pleased to state:

(a) whether the Government have taken any action
against the travel agents who have cheated the Indian
labourers seeking jobs in foreign countries; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR): (a) and (b)
Complaints regarding cheating and extortion substitution of
contracts, down grading of skills, non-payment and delayed
payment of wages, premature termination of contracts,
unsatisfactory living and working conditions etc. are at times
received from the workers. These are enquired into with
the help of police authorities and the concerned missions
abroad and appropriate action, including suspension and
cancellation of the Registration Certificates, is taken ac-
cording to the merits of each case. Public Hearings are
also hold twice a week i.e. Tuesday and Friday from 11.30
AM. to 12.30 PM,, In which both complainants and the
Recruiting Agents are called and grivances settled in
majority of the cases. During the last three years 1994,
1995 & 1996, 239 complaints were received against the
Recruiting Agents and registration certificates of 26 Recruit-
ing Agents were suspended and R.C. of one R.A. was
cancelled.

Child Labour

24. SHRI N. DENNIS: Will the Minister of LABOUR
be pleased to state:

(a) whether the Union Government provide any
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incentives/financial assistances to the authors for creative
work to eradicate child labour;

(b) if so, the details thereof;

(c) whether the State Government also provide
such incentives;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR): (a) to (e) A
major programme was announced by Government on 15th
August, 1994 for the rehabilitation of children working in
hazardous occupations. Under the programme, National
Child Labour Projects are opened for the rehabilitation of
children working in hazardous occupations. In the Special
Schools opened under the project, children are provided
with non-formal education, vocational training, nutrition, etc.
These projects are fully funded by the Central Government.
No financial assistance is being provided to the authors,
under the programme, for creative work to eradicate child
labour.

Land Scam

25. SHRI RAM SAGAR: Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to refer to the
reply given to Unstarred Question No. 2837 on 12th March,
1997 regarding land scam and state:

(a) whether the information has since been col-
lected;

(b) if so, the details thereof, and

(¢) the action taken by the Government to remedy
the situation?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) Yes, Sir.

(b) and (c) In respect of ltem No. (i) “Govt. yet to
acquire ‘acquired' land", the GNCTD has reported that
various notifications U/s 4 & 6 of Land Acquisition Act were
issued for acquisition of land for development. Some of
these notifications are very old dating back to the year 1959
to 1965. These notifications were challenged by the affected
land owners on various grounds. The matter was subjudice
first in the Hon'ble High Court of Delhi and then, in the
Hon'ble Supreme Court. The Supreme Court has decided
the matter in favour of Govt. In most of the cases. In the
remaining cases, the Gowvt. has preferred SLPs. Instructions
have been issued to all the concerned SDM's/LAC's to take
over the possession of land involved in these cases to avoid
any encroachment on the land.

In respect of Item No. (ii) captioned “"Charitable Trust
Grabs Gram Sabha Land", the GNCTD has reported that
the Gram Sabha land of Village Jharoda Kalan was
encroached by one Baba Hari Dass Lok Sewa Mandal. The
Department of Panchayat filed an application in the Court
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of Revenue Assistant for ejectment proceedings. Ejectment
orders under Section 86-A of DLR Act, 1954 has since -
been passed in this case on 25.3.96. An FIR has also been
lodged against the concerned encroacher with the police
authorities at Najafgarh. Besides, application for execution
of orders of Revenue Assistant for taking over physical
possession of this land has also been flled in the Cour
of concerned Revenue Assistant.

Regarding ltem (iii) captioned "Files pertaining to land
scam missing", the GNCTD has reported that all records
of the Land & Building Department are upto date In the
respects.

During the preliminary enquiry, In one of the cases,
three officials were found prima-facie responsible for non-
filing of RFA and SLP. These officials have been placed
urder suspension.

20-Point Programme

26. SHRI MANIKRAO HODLYA GAVIT: WIll the
PRIME MINISTER be pleased to state:

(a) the total amount provided to Maharashtra and
Madhya Pradesh to accelerate the 20-Point Programme
during the last three years;

(b) the amount actually spent for the purpose; and

(c) the details of road constructed in the State of
Maharashtra and Madhya Pradesh with this amount during
the above period?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNMALA D. SAVANOOR): (a) to (c) The
Planning Commission does not allocate funds specifically
under the 20-Point Programme. The State Governments
provide for different items of the 20-Point Programme under
sectoral heads in their Anfual Plans. Road construction Is
not an item which is monitored under the 20-Point
Programme.

Special Public Grievance Redressal Machinery

27. SHRI K.C. KONDAIAH: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Government have recently estab-
lished a Special Public Grievance Redressal Machinery at
Bangalore Passport Office;

(b) if so, the details thereof;

(c) the number and nature of complaints received
and disposed of so far;

(d)  whether most of the complaints are on impolite
and rude behaviour of the staff, and

(e) the steps proposed to be taken to make this
machinery more effective in serving the people?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) and
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(b) Yes, Sir. A Public Grievances Committee, headed by
a Superintendent, was set up in Passport Office, Bangalore
w.ef. 1st May, 1997. The committee meets between 2.30
PM and 5.15 PM on the 2nd and 4th Wednesday each
month wherein the grievances of the public are attended
to. A Complaint/Grievances Box is also placed in the public
area. In any case, the Passport Officer meets the public
every day for day to day disposal of grievances. The
Committee was meant as a supplementary institutional
mechanism for grievance redressal.

(c) Only 4 complaints have been received so far,
malinly, relating to delay In issue of passports. In all these
cases, passports were issued after completion of docu-
ments.

(d)  No, Sir. However, a few verbal complaints were
received about the impolite behaviour fo the Karnataka
State Police Security Guards who have since been changed.

(e) The Committee has now been upgraded to a
Public Grievances Cell in the Passport Office to exclusively
deal with the complaints received from the public wherein
such complaints and the grievances of the public will be
dealt with on a day to day basis.

Pending Cases in Labour Courts
28. SHRI VIJAY PATEL:
SHRI SARAT PATTANAYAK:
Will the Minister of LABOUR be pleased to state:

(a) the number of cases pending in Labour Courts
and High Courts concerning labour disputes in the country,
particularly, in Gujarat;

(b) the steps taken to expedite settlement of pend-
ing cases;

(c) whether a number of vacancies of Presiding
Judges exists in the State of Guijarat;

(d) if so, the details thereof and the steps Govern-
ment propose to take to fill up these vacancies; and

() if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHR! M.P. VEERENDRA KUMAR): (a) to (e) The
information is being collected and will be laid on the Table
of the House.

Oral Cancer

29. SHRI K.P. SINGH DEO: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether the Government are aware of the
alarming rise in the cases of oral cancer in the country;

(b) if so, the number of patients suffering from oral
cancer detected during last one year as compared to that
in the previous year;
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(c) the reasons for rise in the cases; and

(d) the details of steps taken to provide proper
treatment to the patients who are suffering from oral
cancer?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to (c) Accoding to the five urban
population based cancer registries (Mumbai, Bangalore,
Madras, Delhi and Bhopal) functioning under NCRP of
ICMR for the last one decade, the oral cancers have been
more or less stable except for men at Madras which have
shown a slight increase. Tobacco chewing is one of most
important cause of oral cancer. The changes in a occurance
of oral cancer are expected to reflect the change in tobacco
habits. The number of cases of oral cancer during 1995
were 52,489 which have shown a slight increase to 53,400
in 1996.

(d) Under the NCCP the Government has started
schemes mentioned below for early detection, creating
awareness and treatment of cancer.

(i) Augmentation of Regional Cancer Centres in
various States/UTs.

(i) Development of Oncology wings in identified Medical
Colleges/Hospitals,

(iii) Setting up of Cobalt Therapy facilities in various
parts of the country,

(iv) District Cancer Control Project,

(v) Financial assistance to NGOs for early detection
and awareness activities.

Indo-Pak Talks
30. SHRI PARASRAM BHARDWAUJ:
SHRI MANIKRAO HODLYA GAVIT:
Will the PRIME MINISTER be pleased to state:

(a) whether Government's attention has been drawn
to the news-item captioned "Pakistan will have to vacate
POK" appearing in 'Times of India' dated June 26, 1997
wherein Pakistan Prime Minister had recognised Kashmir
as a disputed territory for the first time during the just-
concluded foreign secretary level talks between the two
countries Iin Islamabad;

(b) if so, the reaction of the Government thereto;
and

(¢) whether Indian Government has made clarifica-
tion in this regard that our views on Jammu and Kashmir
are very clear that Pakistan will have to vacate the Pakistan
occupied Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) Yes
Sir.
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(b) and (c) The entire State of Jammu & Kashmir is
an integral part of the Indian Union. The issue which
remains to be resovied is the vacation of the territory of
the State of Jammu & Kashmir which is under Pakistan's
illegal and forcible occupation. India's position on Jammu
& Kashmir was conveyed to Pakistan during the Foreign
Secretary level talks held in Islamabad from 19-23 June,
1997. The position was also reiterated by the Indian Foreign
Secretary during his press conference in New Delhi on 25
June, 1997.

Unauthorised Occupation

31. DR. BALIRAM: Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to refer to the
reply given to Unstarred Question No. 804 dated February
26, 1997 and state:

(a) whether the information has since been col-
lected;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) No, Sir.

(b) and (c) Information is being collected and will be
laid on the Table of the Sabha.

Leprosy

32. SHRI K.H. MUNIYAPPA: Will the PRIME MIN-
ISTER be pleased to state:

(a) the estimated number of leprosy patients in the
country at present;

(b) whether there is an increase in the incidence
of leprosy patients during the last three years;

(c) if so, the details thereof;

(d) the details of measures taken by the Govern-
ment to check this disease;

(e) whether the Government have also launched
any special rehabilitation programmes for these patients;
and

(f) it so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) The estimated number of cases in the
country at present is 0.68 million.

(b) No, Sir
(c) Does not arise.

(d) National Leprosy Eradication Programme is being
implemented as a 100% Centrally Sponsored Scheme in
all States/UTs with an aim to achieve elimination of leprosy
as a Public Health Problem by the year 2000. All the 490
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districts in the country have been sanctioned Multi Drug
Therapy (MDT) Scheme for free treatment services to all
the leprosy patients. Community awareness is being In-
creased through information, education and communication
activities. Continuous contact survey, School survey and
sample survey are being carried out for early detection of
leprosy. Special action project for elimination of leprosy has
been developed for difficult to reach and inaccessible areas.

(e) and (f) Under the National Leprosy Eradication
Programme Services are provided for (i) Medical correction
of disabilities, (ii) Physiotherapy services, (ili) Prosthetics
and appliances, (iv) Care of hands, eye and feet (v) Care
of leprosy uicer. Deformity and ulcer care services are
being strengthened.

Reconstructive surgery for the deformity which are
correctable are being done at selected centres at present
which are proposed to be strengthned further.

Economic and vocational Rehabilitation is done by
Ministry of Waelfare.

Financial Assistance through Minister's Discretion-
ary Grant

33. SHRI RAMASHRAYA PRASAD SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have received complaints
from various States particularly from Andhra Pradesh
relating to provision of financial assistance from the
Minister's discretionary grant to the needy patients during
the current year;

(b) If so, the details thereof,

(c) whether the Government have taken any action
on these complaints;

(d) it so, the details thereof; and
(e) if not, the reasons therefor? '

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) No, Sir.

(b) to (e) Do not arise.
Female Circumcision
34. SHRI DILEEP SANGHANI:

SHRIMATI BHAVNA BEN DEVRAJ BHAI
CHIKHALIA:

SHRIMATI SHEILA GAUTAM
Will the PRIME MINISTER be pleased to state:

(a) whether his attention has been drawn to the
State of World Population Report 1997 brought out by the
United Nations Population Fund (UNFPA) stating that “some
minority groups in India” are reported to have undergone
some form of female circumcision;
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(b) If so, the names of the said minority groups and
the names of the places where female circumcision is
practicsed alongwith the number of girls on whom the
operation performed during the last three years;

(c) the nature of the ill effects of females circum-
cision on the health of women; and

(d) the action contemplated to be taken to curb the
practice?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) Yes, Sir.

(b) and (d) Information has been called for from the
States/UTs and will be laid on the Table of the House.

(¢) The immediate and long term health conse-
quences of female genital mutilation vary according to the
type and severity of the procedure performed.

T.B. Vaccine
35. SHRI AJMEERA CHANDULAL:
SHRI L. RAMANA:
Will the PRIME MINISTER be pleased to state:

(a) whethe the Post Graduate Institute of Medical
Education and Research, Chandigarh has developed a new
vaccine for treatment of tuberculosis;

(b) it so, the details thereof;

(c) the steps proposed to produce it on a mass
scale and to popularise It;

(d) whether BCG vaccine has become ineffective in
controlling the spread of the disease; and

(e) if so, the reasons for its use being continued?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) No, Sir.

(b) Do not arise.
(c) Do not arise.

(d) BCG vaccine has been demonstrated to prevent
disseminated forms of TB.

() Do not arise.
Medicinal Plante

36. DR. KRJUPASINDHU BHOI: Will the PRIME
MINISTER be pleased to state:

(a) whether his Ministry has taken steps to promote
the cultivation of medicinal plants;

(b) It so, the detalls of action plan formulated for
the purpose;
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(¢) whether some Central Ministries and State
Governments are involved in this programme; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) and (b) Yes Sir. The Department of
Indian Systems of Medicine & Homoeopathy in the Ministry
of Health and Family Welfare is implementing schemes for
setting up/expansion of herbal gardens for cultivation of
identified species of medicinal plants used in ISM & H and
for development of Agro-techniques for cultivation of me-
dicinal plants. Under these schemes financial assistance
Is given to Government/Semi Government organisations.

(c) and (d) Yes Sir. Ministry of Environment and Forest
is implementing a Centrally sponsored scheme for conser-
vation and development of non-timber forest produce
including medicinal plants. This scheme is implemented
through State Forest Departments. Similarly, Ministry of
Agriculture & Cooperation is implementing a Centrally
sponsored scheme through Agriculture Universities, CSIR
and State Government Departments for the development
of medicinal and aromatic plants.

Janta Darbar

37. SHRI SUKH LAL KUSHWAHA: Will the PRIME
MINISTER be pleased to state:

(a) the objective behind organising "Janta Darbar*
at the residence of Prime Minister and the arrangement
made therefor;

(b) the number of complaints received on 30th May,
1997 in the “Janta Darbar" and the section of Society from
which these complaints were received and the action taken
thereon;

(c) whether all the complaints received have since
been acknowledged; and

(d) the arrangements likely to be made to expedite
action on the complaints received from the public?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R. BALASUBRAMONIYAN):
(a) Janta Milan programmes are organised at the Prime
Minister's residence to enable the Prime Minister to have
a direct interaction with people and knowledge of the
various grievances of the public. Public has free access
to meet the Prime Minister during the time fixed for it.

(b) to (d) During the Janta Milan of 30.5.97, Prime
Minister received 146 petitions from all such people who
came to express their grievance to the Prime Minister. All
the petitions received have been scrutinised and forwarded
for appropriate action to the concerned authority as per
the prescribed procedure. The position of petitions received
on 30th May, 1997 is as under:-
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No. of Ack- Filed Report Demand Demand Not In- Re- Report
letters now- called met not subs- terim port pending
recei- led- met tantiated reply received

ved ged

146 126 4 142 2 5 1 5 13 133

Privatisation of Infrastructural Facilities
38. SHRI ANAND RATNA MAURYA:
SHRI SANAT KUMAR MANDAL:

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state:

(a) whether attention of the Government has been
drawn to the news item captioned, "Drinking Water,
sanitation facilities may be prvatised in metros" appearing
in the 'Financial Express', New Delhi dated June 25, 1997,

(b) if so, the facts of the matter reported therein;
(c) the reaction of the Government thereto; and

(d} the time by which these facilities are likely to
be privatised?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) and (b) Yes, Sir. In view of the
huge gap between the resources required for providing safe
adequate drinking water supply and sanitation facilities for
the urban population and the availability of financial
resources, the Ministry of Urban Affairs & Employment has
been planned to convene a National Workshop of States
and Central/Private Bodies concerned with the subject to
discuss and evolve ways and means/guidelines for attract-
ing private sector investmentparticipation.

(c) and (d) It is the policy of the Government to
encourage private investment in providing infrastructural
facilities. However, as water supply and sanitation is a State
subject, it is mainly for the State Governments and Urban
Local Bodies to take a final view in the matter.

Subletting of Government Accommodation
39. SHRI VIJAY KUMAR KHANDELWAL.:
SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state:

(a) whether Government quarters are still being
illegally sub-letted particularly in Nanakpura and Sarojini
Nagar in Delhi;

(b) it so, whether the Government have conducted
any inquiry/check in this regard;

(c) it so, the details of the findings of the enquiry
made; and

(d) the steps the Government propose to take to
check sub-letting of the Government accommodation?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) to (d) A survey of Government
houses in different areas including Sarojini Nagar and
Nanakpura was undertaken in 1995. On the basis of
inspection reports, show-cause notices were Issued in the
suspected cases of subletting in 367 & 212 cases in Sarojini
Nagar and Nanakpura respectively. After following the
prescribed procedure, cancellation orders have been issued
in 143 & 92 cases in Sarojini Nagar and Nanakpura respec-
tively. Conducting such inspections is a continuous process
on receipt on any complaints or suspected subletting.

[English]
Fissile Materials Production Cut-off Treaty
40. SHRI MADHUKAR SARPOTDAR:
SHRI SANTOSH KUMAR GANGWAR:
Will the PRIME MINISTER be pleased to state:

(a) whether the Government have received any
proposal through international aegis soliciting India’s rati-
fication of the "Fissile Materials Production Cut-off Treaty";

(b) if so, the details thereof;

(c) whether the Government has taken any decision
in connection with the ratification of the aforesaid treaty,
and

(d) its implications in relation to India's nuclear
security and disarmament policy?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALIM IQBAL SHERVANI): (a)
to (c) No Sir. Negotiations for a Fissile Materials Cut-off
Treaty have not commenced. As such the question of
ratification does not arise.

(d) India has consistently called for a universal and
verifiable ban on production of fissionable material for
weapons purposes and believes that a mutltilaterally nego-
tiated, universally applicable and non-discriminatory treaty
banning the production of fissile materials for weapon
purposes should be part of a step by step process of global
nuclear disarmament aimed at achieving the complete
elimination of all nuclear weapons within a specified time
frame.
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Addition in DDA Flats
41. SHRI P.S. GADHAVI
SHRI GORDHANBHAI JAVIA:

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state:

(a) whether the Delhi Development Authority has
allowed additions and alterations in the DDA flats;

(b) if so, the details thereof;

(¢) whether a number of complaints of occupation
of Government land, roads, common space unauthorisedly
taken over by the DDA flat owners under the protection
of the newly announced scheme of additions and alterations
in the DDA flats;

(d) if so, the details thereof, and

(e) the action taken by the Authority thereon,
particularly in DDA flats at Shahapurjat?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) Yes, Sir.

(b)  As reported by DDA, vide its resolution No. 101/
96 dated 5.12.96 it has decided that some additions/
alterations made by the allottees of flats constructed by
DDA in various localities may be treated as condonable
additions/alterations and no action against the allottees may
be taken under the terms of allotment. A copy of the Office
Order No. F2(83)/94/Coord(H) Pt dated 13.12.96 is at-
tached as statement.

(c) No, Sir.
(d) Does not arise in view of (c) above.

(e)  The Municipal Corporation of Delhi has reported
that as and when unauthorised construction is detected in
DDA flats at Shahpur Jat, action is taken under the
provisions of DMC Act.

Statement
Delhi Development Authority
No. F2(83)/94/Coord(H)/Pt./
December 13, 1996
OFFICE ORDER

Delhi Development Authority vide its resolution No. 101/
96 dated 27.8.1996 has decided that the following additions/
alterations made by the allottees of flats constructed by
DDA in various localities may be treated as condonable
additons/aiterations and no action against the allottees may
be taken under the terms of allotment:

1. Convert Mumty into room.
2. Grill & Glazing in verandah.
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Raising height of front courtyard walls upto 7 ft.
high and rear courtyard walls upto 10 ft. high by

putting up jalifencing.

Providing additional door in courtyard.

Providing sun-shades on doors and windows
whereever not provided.

Fixing doors in back or front courtyard.
Convert window into almirah.
Closing the door.

Shifting of water storage tank/raising of the parapet
wall upto 5' high and putting additional water
storage tank.

If the bath room or WC are not having any roof
these may be treated as open urinal and may be
allowed.

Raising the wall of balcony and terrace parapet
with grill or glazing upto the height of §' or lintel
height.

Construction of bathroom and WC in the rear
courtyard.

Removal of original structure and reconstruction
with due permission in the case of single storeyed
built up house only subject to the satisfaction of
Building Byelaws and prior approval of the local
authority.

Inter-change the position of kitchen, bathroom and
WC with proper power connection subject to
structural safety.

Construction of open staircase where no staircase
has been provided for approach to the terrace.

To shift the front glazing doors/windows upto
maximum two feet outside upto the existing chajja.

To puvprovide an additional PVC water tank at
ground floor area without disturbing the common
passage.

To provide/construct an additional water tank in the
scooter/car garrage upto the maximum depth of
2'-6" subject to structural stability.

To provide loft or shelf in the rooms.

To change the flooring with water proofing treat-
ment.

To remove half (four and a half Inch) brick wall.
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22. To make a ramp at front gate without disturbing
the common passage/storm water drain.

23. To provide sun-shades on the outer windows upto
2' wide projection.

24. To provide flase ceiling in rooms.

25. To make an opening of maximum size of 2'-6" x
1'-9" for exhaust fan or air conditioner in existing
walis.

26. Covering of the open terraces with sloping roofs
upto 9 ft. high with light weight material such as
fibre glass/AC sheets/.Gl sheets/ pipes and stan-
dard angle iron sections etc. and enclosing with

glazing.
Sd/-
(Kewal K. Sharma)
Commissioner (Housing)
[Translation]

Modern Hospitals

42. SHRI SANTOSH KUMAR GANGWAR: Will the
PRIME MINISTER be pleased to state:

(a) whether any proposals regarding setting up of
modern hospitals at some places in Uttar Pradesh with the
Central assistance are pending with the Union Government
for consideration;

(b) if so, the details thereof:

(c) whether the proposal of modern hospitals at
Bareilly in Uttar Pradesh is also under consideration;

(d) it so, the details of the progress made in this
regard; and

(e) the time by which a final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to (e) The information is being collected
and will be laid on the Table of the House.

[English]
Government Accommodation

43. SHRI MANGAL RAM PREMI: Will the Minister
of URBAN AFFAIRS AND EMPLOYMNT be pleased to
state:

(a) whether a Government servant used to retain
accommodation allotted to him for four months on super-
annuation but same period has since been brought down
to two months;
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(b) if so, the reasons therefor;

(c) whether the Government propose to restore the
period of four months; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) to (d) The permissible period for
retention of Government accommodation on superannua-
tion was four months on payment of normal rate of licence
fee. These provisions have since been modified w.ef.
1.1.97 and it has now been provided that permissible period
of retention of Government accommodation on retirement
will be two months on payment of normal licence fee and
another two months will be on payment of twice the normal
licence fee.

National Urban Policy

44. SHRI MANGAT RAM SHARMA: Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state:

(a) whether the Government have formulated a
National Urban Policy keeping in view the recommendations
of the National Commission on Urbanisation and the
ongoing economic reforms;

(b) if so, details thereof, and

(c) the steps are being taken by the Government
to implement this policy at an early date?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) No, Sir.

(b) and (c) Does not arise.
Health Care Services to Pensioners
45. PROF. AJIT KUMAR MEHTA:
SHRI MOHAN RAWALE:
SHRI RAM BAHADUR SINGH:
Will the PRIME MINISTER be pleased to state:

(a) whether the Government had announced the
decentralisation of health care services for pensioners
covered under the CGHS Scheme vide their orders dated
September 18, 1996;

(b) It so, the details thereof;

(c) whether according to the latest directions issued
by the Government, the pensioners would be deprived of
the free health care services at private hospltals and
diagnostic centres;

(d) If so, the reasons for withdrawing the faclilty in
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the case of Government pensioners covered under the
CGHS Scheme; and

(e)  whether the Government proposes to reconsider
its decision?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to (e) Under the orders of September
18, 1996, the Government has recognised 24 private
hospitals/diagnostic centres for referral purpose, in Delhi,
as an additional facility extended to serving and pensioner
beneficiaries. The order also mentions the package deal
rates/ceiling rates for reimbursement for various medical
procedures and investigations.

The treatment facility at Government hospitals remains
fully reimbursable and no facility has been withdrawn.

[Translation]
Expenditure on Treatment of T.B.

46. SHRI MAHABIR LAL VISHVAKARMA: Will the
PRIME MINISTER be pleased to state:

(a)  the total amount spent by the Union Government
on the treatment of T.B. (tuberculosis) during the last three
years;

(b)  whether the Government have provided funds
to voluntary organisations for the treatment of the disease;

(c) If so, the amount provided to voluntary
organisations during the last three years organisation-wise;
and

(d)  whether the Government propose to give special
incentives to the voluntary organisations so as to encourage
them to work in the rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) The total amount spent by the Union
Government on the treatment of TB during the last three
years is as under:

Year

Expenditure
(Rs. in crores)
1994-95 32.15
1995-96 41.19
13.63

1996-97

(b) and (c) No, Sir. Only anti-TB drugs for domiciliary
treatment of TB patients are supplied to the Voluntary
Organisations under the National Tuberculosis Control
Programme.

(d)  Under the TB control project funded by the World
Bank and launched this year a scheme for involvement of
NGOs has been included.
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Health Schemes
47. SHRI RAVINDRA KUMAR PANDEY:
SHRI NARAYAN ATHAWALAY:
SHRI SANDIPAN THORAT:
Will the PRIME MINISTER be pleased to state:

(a) the details of the Centrally sponsored schemes
implemented in the field of Health and Family Welfare to
achieve the goal of health for all during the last three years
and the amount provided to each State for their implemen-
tation, year-wise and scheme-wise;

(b)  whether the Government have reviewed the
performance of the aforesaid schemes in terms of the
targets set and achievements made therefrom;

(c) if so, the details thereof, State-wise and scheme-
wise;

(d)  whether the Government propose to restructure
these schemes for effective implementation in the light of
experience gainsed and deficiencies observed in implemen-
tation;

(e) it so, the details thereof and the action plan
chalked out for 1997-98; and

(f) the amount provided to each State for imple-
mentation of this action plan during 1997-987

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) The details of the major Centrally
Sponsored Schemes and the amount provided to each
State/UT for the period 1994-95 to 1996-97 is given in the
attached Statement-I.

(b) and (c) Performance of the schemes are reviewed
Periodically. Considerable strides have been made in the
implementation and achievements of these programmes.
The prevalence of leprosy has been reduced from 57.3/
10,000 population in 1981 to 5.8 by March, 1997. Number
of malaria cases have been brought down from 6.47 million
in 1976 to 2.51 million in 1994. The mortality rate from
T.B. has decreased from 80 per lakh population in 1970
to §3 in 1993. Prevalence of blindness has come down
to 1.49%.

(d) and (e) In the light of experience gained In
implementation of these schemes, various measures have
been undertaken in terms of strengthening of infrastructure,
development of manpower, improved IEC activities etc. for
their effective implementation.

(f) A Statement-ll showing approved outlay for
Implementation of major Centrally Sponsored Schemes in
States/UTs during 1997-98 is attached.
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Statement-|
Central assistance to States/UTs under major Centrally Sponsored Schemes for Health & Family Welfare
during 1994-95 to 1996-97
(Rs. in lakhs)
Sl States National Leprosy National T.B. National Malaria
No. Eradication Programme Control Programme Eradication Programme
(Allocation) (Expenditure)
1994-95 1995-96 1996-97 1994-95 1995-96 1996-97 1994-95 1995-96 1996-97
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 257.02 42325 436.29 230.00 224.50 198.00 712.57 25122 908.26
2. Arunachal Pradesh 17.77 41.03 17.74 30.50 38.50 9.25 125.06 20529 252.38
3. Assam 36.47 62.45 36.56 11250 102.50 34.75 540.78 2014.62 1239.61
4. Bihar 180.756 426.34 37490 207.00 448.50 152.50 385.11 133.08 236.47
5. Goa 3.84 19.15 4.39 11.25 38.75 9.25 13.68 4.78 10.54
6. Gujarat 77.57 140.18 61.11 282.00 193.75 211.50 970.08 848.19 607.45
7. Haryana 12.54 58.07 8.65 100.50 82.00 28.75 34184 19582 388.65
8. Himachal Pradesh 15.39 53.60 6.80 67.50 66.00 54.25 109.68 117.72 184.00
9. Jammu & Kashmir 8.79 68.29 6.66 80.50 §3.00 13.50 85.20 15.05 93.69
10. Karnataka 130.86 250.98 120.70 154.00 199.50 92.25 476.65 46342 849.68
11 Kerala 109.72 16535 111.55 95.00 123.00 149.25 51.68 51.57 37.54
12. Madhya Pradesh 216.81 37270 292.54 395.00 273.50 121.00 1682.01 1228.26 708.36
13. Maharashtra 97.11 163.74 269.31 413,00 39250 410.00 1121.65 1362.77 1789.54
14. Manipur 6.28 34.02 5.97 18.25 44.00 10.50 105.71 350.00 216.04
15. Meghalaya 10.53 30.54 10.65 18.25 40.50 9.75 8485 322.87 223.59
16. Mizoram 14.21 19.60 16.24 18.25 36.25 8.75 79.66 357.29 227.66
17. Nagaland 6.18 23.44 10.49 18.25 37.25 9.00 150.11 364.87 234.89
18. Orissa 22320 35574 17640 15550 108.00 46.25 236.08 43476 708.68
19. Punjab 25.58 53.14 2449 150.50 99.00 35.50 37752 325.12 535.86
20. Rajasthan 58.20 95.78 79.98 187.00 130.00 208.00 §60.59 1196.57 805.58
21. Sikkim 24.06 22.30 20.24 17.80 37.00 9.25 0.80 14.24 0.94
22. Tamil Nadu 191.36 38288 51898 380.20 276.50 127.00 137.35 153.67 173.58
23. Tripura 24.41 33.52 22.99 27.25 41.25 9.75 11465 404.12 328.20
24. Uttar Pradesh 35478 476.18 480.43 560.00 868.00 222.00 890.78 349.96 884.37
25. West Bengal 176.78 28044 291.15 310.00 190.00 258.00 449.64 445.16 915.15
26. A & N lslands 8.38 7.37 6.83 20.50 3525 16.00 104.96 69.56 97.26
27. Chandigarh 10.55 27.83 1.13 23.50 26.25 20.00 55.20 24.49 37.85
28. Dadra & Nagar Haveli 3.54 3.89 1.46 23.25 3450 16.00 19.56 22.82 5.59

I}
i
i
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1 2 3 4 5 6 7 8 9 10 11
29. Daman & Diu 3.78 4.60 6.29 18.25 34.25 18.00 7.10 4.08 7.51
30. Delhi 9.31 39.26 5.50 294.00 52.00 171.00 91.33 34943 24848
31. Lakshadweep 4.44 3.02 2.14 20.50 34.25 15.00 3.23 3.33 3.33
32. Pondicherry 11.07 11.92 3.50 10.00 37.75 3.00 10.42 23.94 36.27

(Rs. In Lak!
Sl States National Programme for National AIDS Control National Family Wetfa;;a
No. Control of Blindness Programme Programme
(Grants in Aid)
1994-95 1995-96 1996-97 1994-95 1995-96 1996-97 1994-95 1995-96 1996-97
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 89.28 336.93 38.44 25773 432.00 425.00 9773.20 8752.96 10278.74
2. Arunachal Pradesh 6.80 13.26 3.82 12.19 65.81 80.00 178.93 250.54 180.68
3. Assam 37.56 14.83 1.82 50.37 82.70 100.00 3488.38 3075.38 2850.13
4. Bihar 53.58 56.92 - 87.00 - 25.00 10272.98 10003.46 751242
5. Goa 4.82 9.30 - 41.82 - 25.00 166.67 169.22 195.05
6. Gujarat §5.00 39.00 724 12929 13126 300.00 5910.79 5536.01 5365.16
7. Haryana 43.43 17.87 - 62.27 - 130.00 2541.11 2213.55 2299.14
8. Himachal Pradesh 21.62 7.73 3.7 87.27 15675 115.00 1364.70 1195.68 1908.80
9. Jammu & Kashmir 29.41 11.28 - 12.35 - 25.00 3027.19 1299.42 113149
10. Karnataka 76.96 44.70 4097 138.33 120.00 350.00 6974.61 7557.81 936. ::
11 Kerala 93.59 92.03 76.58 100.88 172.62 225.00 3183.61 3335.75 3192.32
12. Madhya Pradesh 198.57 357.83 405.07 21779 137.00 425.00 10385.16 10126.12 9755.89
13. Maharashtra 225.90 37033 117.80 292.60 300.00 900.00 9349.27 11171.61 11734.71
14. Manipur 11.72 13.35 8.10 §2.50 113.58 200.00 425.96 487.63 475.33
15. Meghalaya 6.84 4.18 - 40.29 18.00 35.00 308.54 385.66 38747
16. Mizoram 13.53 7.19 5.27 56.40 74.00 150.00 194.08 24189 24342
17. Nagaland 8.51 16.88 11.30 67.33 107.00 190.00 292.20 28524 259.25
18. Orissa 91.58 236.76 67.18 126.10 - 5000 631240 5365.77 4109.53
18. Punjab 41.97 7.62 - 64.50 80.00 225.00 3760.93 2989.72 2734.32
20. Rajasthan 118.30 322.28 78.62 123.84 90.00 375.00 962190 9110.23 9630.26
21, Sikkim 1.34 2.33 3.83 17.82 25.00 50.00 222.05 271.85 259.96
22. Tamil Nadu 105.89 338.07 106.54 27744 650.00 1700.00 7359.10 7882.94 7428.08
23. Tripura 24.80 10.66 11.46 3.00 38.00 50.00 489.93 44401 447.37
24. Uttar Pradesh 24480 115.02 72597 121.00 - 450.00 23783.52 19953.46 18258.64
25. West Bengal 84.24 13.08 9.71 185.64 288.82 600.00 6447.51 8189.78 8955 ¢
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1 2 3 4 5 6 7 8 9 10 11
26. A & N lIslands 4.79 5.45 5.74 31.27 50.59 7.00 83.88 100.12 106.32
27. Chandigarh 5.61 4.86 2.00 28.65 5170 45.91 16286 150.56 119.62
28. Dadra & Nagar Haveli 0.85 1.41 1.50 25.15 42.00 46.93 38.72 32.80 35.49
29. Daman & Diu 4.07 1.77 1.50 26.15 43.05 17.00 25.23 34.36 38.80
30. Delhi 22.27 30.06 - 97.73 164.00 19.00 1592.11 2011.05 1863.39
31. Lakshadweep 4.04 1.36 1.50 27.52 53.54 16.71 14.28 17.68 14.52
32. Pondicherry 1.53 2.1 1.30 10.18 55.04 400.00 92.88 128.28 127.27

Statement-Il

Scheme-wise approved outlay for major Centrally Sponsored Schemes under Central Health and Family Welfare
sectors during 1997-98

(Rs. In crore)

1. National Malaria Eradication Programme
National Leprosy Eraditcation Programme
National Teberulosis Control Programme
National Programme for Control of Blindness

National AIDS Control Programme

o 0 & 0 Dbn

National Family Welfare Programme

200.00
75.00
90.00
70.00

100.00

1829.35

[English]
Investment of Foreign Funds

48. SHRI K.S. RAYADU: Will the PRIME MINISTER
be pleased to state:

(a) whether his Ministry propose to play a active
role to woo foreign funds for core-sectors;

(b) if so, the action taken in this regard during the
last one year; and

(c) the other steps taken to promote investment and
trade flows?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALEEM IQBAL SHERVANI):
(a) Yes Sir, Ministry of External Affairs has been involved
in promoting foreign investments into India particularly
through our Missions abroad. It recognizes that huge
investments are required in infrastructure and core sectors
and as such along with the other relevant Ministries places
focus on encouraging investments in these sectors.

_ (b) Wooing and encouraging foreign investors to
invest in India is an ongoing effort, the quantification of
which over a segmented period may not be feasible. The
Ministry's efforts involve publicity, seminars, shows, discus-
sions with business leaders abroad and providing guidance
and information to foreign investors at various stages. It

also facilitates contacts with apex chambers and joint
venture partners. Our Missions play a major role in this.

(c) Steps to promote investment and trade are in
the nature of dissemination of information of India's
economic policies and the liberalized economic environment
conducive for foreign investments and trade. The steps
include distribution of publicity literature, guidance and
support to visiting delegations to and from India, facilitating
business contacts and providing trade and investment
related information and assisting the efforts of our State
Governments through our Missions abroad. The Ministry
also assists the efforts of the Chambers of Commerce and
gives a diplomatic support to the work of other concerned
Ministries.

Rail-link with Dhaka

49. SHRI CHITTA BASU: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government have since taken up
the proposal of establishing direct bus service between
Dhaka and Calcutta and also direct rail-link between the
two countries; and

(b) if so, at what stage does not proposals stand
now?

THE MINISTER OF STATE IN THE MINISTRY OF
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EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) and
(b) The question of transport between India and Bangladesh
including bus service between Calcutta and Dhaka has
been raised with the Government of Bangladesh. In this
context, it has been decided to hold discussions on a Motor
Vehicles Agreement between the two countries.

As far as direct rail link between the two countries is
concerned, at present there are four interchange points/
routes in operation between iIndia and Bangladesh where
: only freight trafic Is interchanged. There is no proposal for
| passenger train service between India and Bangladesh.

HUDCO Office at Tripura

50. SHRI BAJU BAN RIYAN: Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) whether the Government propose to open a
regional office of HUDCO in Tripura;

(b) if so, the details thereof;

(c) the steps taken by the Government in this
regard; and

(d) the time by which the office is likely to be
~ opened?

‘ THE MINISTER OF STATE OF THE MINISTRY OF
» URBAN AFFAIRS AND EMPLOYMENT (DR. U.
. VENKATESWARLU): (a) to (c¢) HUDCO decides to open
" a regional Office depending on requirements of the State.
Earlier HUDCO had considered a request from the Gov-
ernment of Tripura for opening a Regional Office in
Agartala, HUDCO clarified to the State Government that
the existing Regional Office of HUDCO at Guwahati is
effectively catering to the requirements of Tripura. However,
to develop a closer rapport with the implementing agencies
of Tripura, HUDCO Is exploring the possibility of establishing
a Development Office at Agartala.

(d) The proposal is yet to be approved by the Board
of Directors of HUDCO. HUDCO will be advised to consider
the matter and take an early decision.

Drinking Water Scheme in Gujarat
51. DR. AK. PATEL:
SHRI RATILAL KALIDAS VERMA:

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state:

(a)  Whether any drinking water scheme has been
launched by the Union Government in Gujarat with the help
of Netherland Government; )

(b) it so, the detalls thereof; and

(c) the detalls of funds sanctioned and received by
the Government of Qujarat so far for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
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VENKATESWARLU): (a) The Government of Gujarat has
launched drinking water schemes in Gujarat with funds
provided by the Netherlands Government.

(b) The details are as under:-

(i) Lathi-Liliya Regional Water Supply Scheme in
district Amreli costing Rs. 728 lakhs with Dutch assistance
of Dutch Guilder (DGL) 9,900 million (grant);

(i) Sami-harij Regional Water Supply Scheme in
district Mehsana costing Rs. 2481.20 lakhs with Dutch
assistance of DGL 33.750 million (grant) and

(ili)  Santalpur Regional Water Supply Scheme in
district Banaskantha costing Rs. 1045.60 lakhs with Dutch
assistance of DGL 14.210 million (grant).

(c) As per available information, the Government of
Gujarat has incurred an expenditure of Rs. 36.93 crores
upto September 1996. The Netherlands Government pro-
vides assistance to the Government of India at the rate
of 85% of the expenditure incurred, i.e. Rs. 31.39 crores.

Bilateral Issues with Neighbours

52. SHRI NARAYAN ATHAWALAY: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government have taken fresh ini-
tiatives to resolve several outstanding bilateral issues with
our neighbouring countries during the recent years;

(b) if so, the details thereof; and

(c) the agenda for action for 1997-98 in normalising
and strengthening our relations with neighbouring coun-
tries?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) to

(c)
Nepal and Bhutan:

The Prime Minister of India paid an official goodwill
visit to Nepal from 5-7 June, 1997. This was preceded by
the Nepalese foreign Minister's visit to India in August, 1996
and their Prime Minister's visit in February, 1996.

2. The Trade Treaty between India and Nepal which
was valid for five years was revised and renewed through
exchange of letters on 3 December, 1996. India has agreed
to provide access, free of customs duties and quantitative
restrictions, to all articles manufactured in Nepal except
three group of items, such as alcohol, tobacco and
cosmetics. Nepal's request for an additional transit route
to Bangladesh via Phulbari was accepted. It was also
agreed that the modalities and working arrangements will
be decided within two months. The new arrangements
would be reviewed six months thereafter.

3. A Memorandum of Understanding was signed during
Prime Minister's visit on civil aviation matters. It has been
agreed to revise the existing capacity entittement from 4000
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to 6000 seats per week In each direction; to permit
Nepalese airlines to operate on two additional points in
India—Bangalore and Lucknow; to grant Fifth Freedom
traffic rights beyond Kathmandu to two additional points to
the Indian carrier and to permit multiple designations of
airlines for both sides. .

4. All steps are being taken to further strengthen and
broaden bilateral ties with Nepal and Bhutan, two of India's
closest neighbours and friends.

Pakistan:

The then Prime Minister, Shri H.D. Deve Gowda in his
letter of felicitations on the assumption of office of the
Nawaz Sharif Government in Pakistan proposed a com-
prehensive and wide-ranging dialogue between the two
countries at an appropriate level on issues of mutual
concern. This initiative resulted in the resumption of Foreign
Secretary level talks in New Delhi from 28-31 March, 1997.
The Pakistan Foreign Minister, during the visit to New Delhi
for NAM Ministerial meeting, had discussion with the
External Affairs Minister on 9th April, 1997. This was
followed by a meeting between the Prime Ministers of India
and Pakistan on 12th May, 1997 in Male during the SAARC
Summit. All these contacts were positive and contructive.
The Prime Ministers, after their meeting in Male, directed
the Foreign Secretaries to continue their discussions to
work out all aspects on the basis of which the bilateral
dialogue between the two countries was to move ahead.
The Foreign Secretaries met in Islamabad from 19-23 June,
1997. The discussions led to a Joint Statement which lists
out the issues to be discussed between the two countries
and provides a mechanism, including working group, for
the same. The Statement provides the basis for a com-
prehensive. wide-ranging and sustained dialogue between
the two countries. We look upon it as a first step in our
efforts to engage Pakistan on a wide front with the objective
of establishing a relationship of trust, friendship and
cooperation.

2. The next round of Foreign Secretary level talks
between India and Pakistan will be held in September,
1997.

Bangladesh:

The Government has signed with the Government of
Bangladesh the “"Treaty on sharing of the Ganga waters
at Farakka” in December, 1996.

2. A visit by the Minister for Water Resources and the
convening of the 32nd Meeting of the Joint Rivers Com-
mission has been scheduled. It would review the working
of the treaty on Ganga waters and also discuss other issues
of mutual interest in regard to water resources. Efforts
would continue towards institutionalising the dialogue on
security related issues. We would continue our facilitation
role in the repatriation of Chakma refugees from Tripura.
We will continue to work towards improving trade and
transportation links with Bangladesh. People to people
interactions would be enchanced.
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Sri Lanka:

The dialogue with the Shri Lankan Government on the
problems faced by fishermen straying Into each others
territorial waters would be continued. The announcement
made by our Prime Minister in his capacity as the External
Affairs Minister in January, 1997 to remove quantitative
restrictions and reduce tariffs on a substantial number of
items of export interest to Sri Lanka would be implemented
in coordination with our Ministry of Commerce. Interaction
between the private sectors of the two countries would be
permitted with a view to encourage two way flow of
investments. Further cultural exchanges would also be
encouraged.

Maldives:

Our efforts would continue at consolidating existing
cordial bilateral ties. Maldives would be provided with
assistance in its efforts to develop its human resources.
In this connection it is proposed to start up distance
education in Maldives with the assistance of Indira Gandhi
National Open University.

Myanmar:

Relations with the Government of Myanmar would be
developed in order to achieve India's national priorities in
terms of improved border management, security, border
trade and control of smuggling of narcotics, arms and other
ilegal commodities. The construction of the Tamu-Kalemyo
Road would be taken up.

China:

In recent years India-China relations have acquired
maturity and substance. While continuing to address
outstanding issues including the boundary question, we
have sought to expand mutually beneficial cooperation in
all areas. We have agreed to work towards a constructive
and cooperative relationship. India and China have agreed
to impart a much greater economic and technological
content to the relationship. It has been agreed to convene
the next meeting of the Joint Economic Group to work for
a significant expansion of economic cooperation and trade
between the two countries. The india-China sub-group on
Science and Technology will meet to look at opportunities
for enhancing functional cooperation between the two sides.
The two countries are also strengthening social and cultural
ties.

District Cancer Control Programme

53. SHRI SHIVAJI VITHALRAO KAMBLE: WiIll the
PRIME MINISTER be pleased to state:

(a) whether the Government of Maharashtra has
requested the Union Government to provide assistance for
the prevention and early detection of cancer under the
project *District Cancer Control Programme” to Tata Me-
morial Cancer Research Centre and Nargis Dutt Memorial
Cancer Hospital, Barshi both managed by Ashwini Rural
Cancer Research and Relief Society, Barshi,
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(b) If so, the details thereof, and

(c) the time by which decision is iikely to be taken
by the Government to provide assistance to the above
mentioned Institutes?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) to (c) The information is being collected
and will be laid on the Table of the House.

[Translation]
Plan Allocation

54. SHRI JAGDAMBI PRASAD YADAV: Wil the
PRIME MINISTER be pleased to state:

(a) whether Bihar and U.P. are the most backward
States in the country; and

(b) If so, whether in view of the backwardness in
these two States the Union Government propose to
increase the plan allocation for these States to enable them
to improve the living conditions?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNMALA D. SAVANOOR): (a) and (b) Taking
into account various socio-economic indicators the States
of Bihar and Uttar Pradesh are lagging behind vis-a-vis
national average. The Gadgil-Mukherjee formula for allo-
cation of normal Central assistance among States gives
weightage to backwardness of the States. In addition to
this Special Area Programme like Drought Prone Area
Programme (DPAP) and Hill Area Development Programme
(HADP) in Uttar Pradesh are also being implemented.
These States are also benefitting through allocation of
larger Central assistance for Basic Minimum Services
(BMS) which is being given keeping in view the gaps in
provision of these services. Besides, Central assistance
given to States for poverty alleviation programmes like
Integrated Rural Development Programme (IRDP) and
Jawahar Rozgar Yojana (JRY) takes into account the
incidence of poverty. As such, plan allocation to these
States gives weightage to their backwardness.

Malaria Eradication Programme
65. SHRI ANNASAHIB M.K. PATIL:
SHRI SANDIPAN THORAT:
SHRI NAMDEO DIWATHE:
Will the PRIME MINISTER be pleased to state:

(a) whether the Government have reviewed the
implementation of National Malaria Eradication Programme
during the last three years with the States Agencies in
terms of the target sets and achievements made so far;

(b) if so, the detalls thereof, State-wise;

(c) whether implementation of National Malaria
Eradication Programme in the country has miserably failed;
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(d) if so, the reasons for the failure and magnitude
of the problem;

(e) the details of the time bound new strategies
worked out for effective implementation of the programme;
and

) the details of funds proposed to be made
available by the Central Government as well as by the World
Bank to control the malaria during 1997-98 to the State
Governments, indicating revise target set for, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) and (b) The National Malaria Eradica-
tion Programme (NMEP) is being monitored regularly with
the State Health Authorities through periodic reports,
frequent meetings with the State Programme Officers and
field visits by Technical Experts and Officers from Govt.
of India.

(c) to (e) No, Sir. With the implementation of the
Modified Plan of Operations for control of Malaria, the
incidence of Malaria has been brought down from 6.47
million cases in 1976 to around 2 million cases per annum
since 1984.

The following specific steps have been undertaken for
effective implementation of the programme:-

— 100% central assistance is being provided to the
7 North Eastern States since December, 1994.

— Early diagnosis and prompt treatment of malaria
cases through Primary Health Care system, Hos-
pitals, Dispensaries, Malaria Clinics etc. and Drug
Distribution Centres, Fever Treatment Depots at
the village level, is undertaken by the State Govts.

— Vector control through insecticidal spray in rural
areas and anti-larval coperation in urban areas as
per schedule on the basis of technical assessment.

— Intensification of information, Education and Com-
munication activities for mobilising active commu-
nity participation.

— Observance of anti-malaria Month in June every
year beginning from June, 1997 to create public
awareness about prevention and containment of
malaria and other vector borne diseases and to
propagate theme “Malaria Control Everyone's
Concern” to make it a people's movement in the
country.

Further, an enhanced Malaria Control Project with the
World Bank support to cover 100 districts in 7 States of
Andhra Pradesh, Bihar, Gujarat, Maharashtra, Madhya
Pradesh, Orissa and Rajasthan as well as 19 towns/cities
having high endemicity of malaria has since been nego-
tiated with the World Bank.

(f) Under the NMEP Rs. 150 crores has been
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provided in the Budget Estimates 1997-98. In addition, Rs.
50 crores under the World Bank Malaria Control Project
has been earmarked during the current financial year.
State-wise distribution of funds under the national programme
may be seen in the attached Statement.

Funds earmarked under the World Bank Malaria
Control Project would be allocated to the States after the
Project is formally approved by the Government of India.

Statement

The Budget Estimate for the Year 1997-98 in respect
of NME.P

Allocation of Funds

Name of the States

(Rs. in lakhs)
1 2 3
1. Andhra Pradesh 779.03
2. Arunachal Pradesh 256.74
3. Assam 207.29
4. Bihar 580.52
5. Goa 10.26
6. Guijarat 684.25
7. Haryana 448.17
8. Himachal Pradesh 112.06
9. Jammu & Kashmir 92.78
10. Karnataka 54297
11 Kerala 86.30
12. Madhya Pradesh 111547
13. Maharashtra 913.05
14. Manipur 324 .52
15. Meghalaya 239 .15
16. Mizoram 195 47
17. Nagaland 193.37
18. Orissa 42184
19.  Punjab 356.50
20. Rajasthan 1449.30
21.  Sikkim 0.94
22.  Tamil Nadu 42725
23.  Tripura 322.71
24. Uttar Pradesh 881.62
25.  West Bengal 465.28
TOTAL: 113117.00 ‘
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1 2 3
UTs with legisl.
1. Delhi 126.19
2. Pondichery 23.81
TOTAL: 150.00
UTs without legisl.
1. A & N Islands 76.42
2 Chandigarh 34.15
3. D & N Haveli 49.16
4 Daman & Diu 12.55
5 Lakshadweep 7.72
B ”h'i:aTAL: ) 180.00
GRAND TOTAL: 1213447.00
1000.00
303.00
100.00
150.00
World Bank ' 15000.00
Assistance 5000.00
2000000

Pak Support to Militancy in india

56. SHRI PRADEEP BHATTACHARYA: Will the
PRIME MINISTER be pleased 1o state:

(a) whether attention of the Government has been
drawn to the newsitem captioned "Pak using N-threat to
support militancy in India: Study" appearing in the States-
men dated 23rd June, 1997;

(b) it so, whether Pakistan has been using Nuclear
Weapons to support insurgencies within india; and

(c) it so, the reaction of the Government on such
move?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a)
Yes, Sir.

(b) and (c) Governmemt are aware of Pakistan's
support to terrorism in Jammu and Kashmir and other parts
of india and are taking all necessary steps to safeguard
the country's securlty. The report under reference, however,

in snaruiativa
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Ch. Brahm Prakash Committee

57. SHRI CHINTAMAN WANAGA: Will the PRIME
MINISTER be pleased to state:

(a) whether Planning Commission constituted a
Committee under the Chairmanship of Ch. Brahm Prakash
to make to a review of the Status of cooperative movement,

(b) it so, the details of the recommendations made
by the Committee; and

(c) the steps taken/proposed to be taken by the
Government to implement the recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNMALA D. SAVANOOR): (a) Yes, Sir.

(b) and (c) A Statement is attached.
Statement

Planning Commission constituted a Committee under
the Chairmanship of Ch. Brahm Prakash in March, 1990
to make a review of the status of the cooperative movement
and suggest about the future directions and to finalise the
model State Cooperative Societies Bill. The Committee
submitted its report in May, 1991.

The Committee went through the details of some of
the existing Cooperative Societies Acts and felt that some
provisions of these Acts were restrictive in nature. Keeping
in view the restrictive provisions of the existing Cooperative
Acts and the need for liberalising these provisions, the
Committee tecommended various measures to make co-
operatives free from Governmental control and aiso to
restore democratic functioning, less bureaucratic and po-
litical interference. The Committee, inter alia, recommended
a Model Cooperative Act.

Some of the salient features of the Model Cooperative
Act are as follows -

(i) Government will not have any rule making
power;

(i) No power to the Registrar or the Government
for supersession of the Board; compulsory amalgamatiornv
division of cooperative societies; compulsory amendment
of the bye-laws of cooperative societies, authority to veto/
rescind the resoiution of the Managing Committee, issue
of directives eftc;

(il) Cooperative federations are to assume greater
responsibilities towards the member cooperatives, particu-
larly to ensure the regular conduct of elections and annual
audit;

{iv) It prohibits the cooperatives from accepting
funds from Government by way of equity;

(v) Board of Directors shall be accountable for
timely conduct of election, audit of accounts etc;
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(vi) The Model Act prohibits Government officers to
work in cooperative on deputation;

(vii) The Model Act provides for the Constitution of
Cooperative Tribunais for settlement of disputes including
appeals; and

(viii) The Model Act provides stringent provisiosn for
offences.

The Model Act recommended by the Committee was
circulated to all the State Governments and Union Terri-
tories. Thereafter, in July, 1982 the Act was discussed in
the Conference of Ministers of States incharge of Coop-
eration. States agreed in principle to the recommendation
as contained in the Model Act and their implementation
in a phased manner. Some States were of the view that
the Central Government should take the lead by amending
the Multi State Cooperative Societies Act, 1984. The
Ministry of Agriculture is taking necessary action to seek
the approval of Parliament on the amendment/modification
to the Multi-State Cooperatives Act, 1984.

Dr. Sen Gupta Enquiry Committee

58. KUMARI UMABHARATI: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether the Government have received the
report of Dr. Sen Gupta Enquiry Committee to remove the
difficulties regarding Amarnath Yatra;

(b) i so. the details thereof;

(c) whether the Government have studied the re-
port; and

(d) it not, the time by which the said report is likely
to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL., PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R. BALASUBRAMONIYAN):
(a) Yes, Sir.

(b) The entire Report was laid on the Table of the
Houses of Parliament on 18.12.1996.

(c) and (d) The Government have accepted the Repon
and the Government of Jammu & Kashmir is taking
appropriate remedial/preparatory measures on the lines
suggested in the Report, so that there is no recurrence
of the tragedy.

MRTS

59. SHRI BASUDEB ACHARIA: Wil the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state

(a) whether the Government propose to hand-over
the development of Mass Rapid Transit System projects
to the Ministry of Railways; and
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THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) No, Sir.

(b)

f so, the details thereof?

Does not arise.

Transfer Policy

60. SHRI BHAKTA CHARAN DAS:

SHRI SULTAN SALAHUDDIN OWAISI:

Will the PRIME MINISTER be pleased to state:
(a) whethet the Supreme Court has directed the

Government in 1995, not to transfer any official handling
of various sensitive cases;

(b)  whether despite of this the Government have
transferred a number of officials;, and

(c) it so, the reasons for violating the directives of
the Supreme Court?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R. BALASUBRAMONIYAN):
(a) In so far as the Central Bureau of Investigation is
concerned, it has reported having not received any such
direction in 1995 from the Supreme Courn.

(b) and (¢) Do not arise, in view of (a).
MPLADS

61. SHRI SANAT MEHTA: Will the PRIME MINIS-
TER of pleased to state:

(a) whether grant for the year 1997-98 under MP's
Local Area Development scheme has been released;

(b) 1t so, the details thereof and when such order
of release of grant were issued. and

{c) # not, the reasons for non-release?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMATI RATNMALA D. SAVANOOR): (a) and (b) The
first instaiment of 1997-98 has been released for 205 MPs,
having due regard 1o the progress in expenditure. Details
are given in the attached statement.

{(¢) Funds have not been released in cases where
the balance of funds avallable after sanctioning works is
more than Rs. 50 lakhs or where expenditure statement
has not been received.

Statewise number of MPs in respect of whom first

JULY 23, 1997

10 WUeSIvnHI>

Statement

instaiment of MPLADS Funds for 1997-98 has been
released upto 21.7.97.

S.No. Name of State

No. of MPs for whom
funds have been released
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Andhra Pradesh
Arunachal Pradesh
Assam

Bihar

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu & Kashmir
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram

Nagaland

Orissa

Punjab

Rajasthan

Sikkim

Tamil Nadu
Tripura

Uttar Pradesh
West Bangal

A & N lslands
Chandigarh

1

.

o ©

13

23
27

N N O

1

53

Dadra & Nagar Haveli -

Daman & Diu
Delhi
Lakshadweep
Pondicherry

Total:
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Special Granta to J & K

62. SHR!I DHIRENDRA AGARWAL: Will the PRIME
MINISTER be pleased to state:

(a) the total amount of special assistance/grants
provided to the State of Jammu and Kashmir since 1st
June, 1696;

(b) the heads under which this amount has been
provided separately; and
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(c)  the total amount spent on reconstruction/repairs

of damaged bridges/schools and infrastructure during the
above period?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R. BALASUBRAMONIYAN):

(a) and (b) Ministry of Finance has released the following
amount as under:-

Rs. in crores

Items 1996-97 o 1997-98
Allocated Released Total Aliocated Released
since for the (upto
1.6.96 year 15.7.97)
; " ; . . “sw e ..,,.v_,w_._‘s__..-._-_._.____
1. Spl. Central 663.00 663.00 663.00 850.00 280.00
Assistance
2. Spl. Plan 100.00 92.70 100.00 -
Loan
3. Spl. Plan - - 200.00 64.00
Assistance
4. Spl. Central 20.68 20.68 20.68 19.79 -
Assistance (tentative)
for Border

Area Dev. Programme

In addition, Ministry of Home Affairs through Depan-
ment of J & K Affairs has also released Rs. 234.99 crores
under Securlty Reiated Expenditure during the financial

year 1886-97, including Rs. 197.79 crores released after
18t June, 1996.

{c) In the year 1996-97, since 1st June 1996 an
amount of nearly Rs. 24 50 crores was spent by the State
Gowt. for reconstruction of Government damaged property
due to miltancy.

Child-Labour Engaged In Unorganised Sector

83 SHRI NK. PREMCHANDRAN Wil the Minister
of LABOUR be pleased to state

(a) whether the Government are aware that thou-
sands of children below the age of 14 years have been
employed in various unorganised sectors in india; and

(b)  # s0, the steps taken to eliminate the child labour
system in the country and impose punishment for those
who are found to employ these chidren?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR): (a) Yes, Sir.

(b} Government has taken a series of steps 10
address the problem of child labour in the country. Under
the Child Labour (Prohibition and Regulation) Act. 1986 the
employment of children is prohibited in 7 occupations and
18 processes contained in Part A and B of the Schedule
to the Act Employers employing children in occupations
and processes prohibited under the Act are liable for
prosecution. There are also legal provisions in various other
labour laws sateguarding the interests of working chikiren.
it has been the effort of Government to enforce all the
child labour related laws in a harmonious manner. Apart
from legal measures, Government have taken steps for
withdrawal and rehabiitation of chilkd labour working in
hazardous occupations. A major programme was an-
nounced in August 1994 for the rehabiiitation of around
2 mitlion children working in hazardous occupations. So far
76 Chid Labour Projects have been set up for the
rehabiltation ol around 1.5 lakh children working in haz-
ardous occupations. As per the available intormation,
around 1.05 lakh chiidren are already enrofled in the special
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schools set up under the projects. This Issue was also
deliberated upon by the Hon'ble Supreme Court. The Court
has given several directions, In their judgement dated
10.12.96, including payment of compensation by the em-
ployers, employing children in hazardous occupations. The
Government has already taken a number of steps to
implement these directions.

Hospitals of Indian Red Cross Society

64. SHRI BANWARI LAL PUROHIT: Will the PRIME
MINISTER be pleased to state:

(a) whether the hosphals set up by the Indian Red
Cross Society to treat victims of 1984 Bhopal Gas disaster
at Bhopal are no the verge of closure;

(b) it so, the reasons therefor; and

(c) the details of Central assistance provided to the
State Government and to the Indian Red Cross Society
for victims of Bhopal Gas disaster during the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) and (b) According to information
received from Indian Red Cross Society, the hospitals set
up by IRCS to treat the victims of 1984 of the Bhopal Gas
Disaster have not closed down but the number of patients
visiting these Medical Centres have now come down.

(c) The information is being collected and will be
laid on the Table of the Sabha.

[Translation]
Indians in Saudi Arabija

65. SHRI MOHAMMAD ALI ASHRAF FATMI: Will the
PRIME MINISTER be pleased to state:

(a) whaether there has been large scale harassment
of Indians in Saudi Arabia;

(b) it so, the details thereof:

(c)  whether some Indians are missing from January
1997 in Saudi Arabia; and

(d) 1 so, the steps taken to trace them?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) to
(d) There have been no reports of large scale harassment
of Indians in Saudi Arabia. By and large. Indians in Saudi
Arabia are satisfied with their fiving and working conditions.
in relation to the approximately 1.5 miflion Indian workers
in Saudi Arabia, the number of complaints is very smati
The complaints of harassment received trom time to time
mostly relate to non-payment of wages, long and arduous
hours of work without adequate compensation, denial of
leave to come 1o India, withholding of travel documents
by the sponsors, non-fulfiment of contractual obligations,
W-treatment, etc
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Out of the 1.5 million Indian workers in Saudi Arabia,
the majority of them work in the interior parts of the country.
Whenever our Embassy in Riyadh or the Consulate General
in Jeddah receives any report about a missing Indian, they
promptly take up the matter with the sponsor, local indians
who are known to the missing person as well as with the
Saudi Foreign Ministry to trace the individual.

Since January 1997, a prominent case brought to
government's attention was of Shri B.D. Baliga, who was
employed as Materials Manager In Eastern Petro Chemi-
cals, Jubalil, Saudi Arabla, reported missing from 5.2.1997.
On enquiries the Embassy learnt that he had been detained
at the airport for unauthorisedly possessing some docu-
ments belonging to his employer. Through the efforts of
the Embassy, Shri B.D. Baliga was released and subse-
quently returned to India.

[English)
Labour Laws
66. SHRI AYYANNA PATRUDU:
KUMARI SUSHILA TIRIYA:
SHRI SANDIPAN THORAT:
Will the Minister of LABOUR be pleased to state:

(a) whether the Government have taken fresh ini-
tiatives for a critical review of exiting labour laws in the
wake of emerging globalisation process and the need for
internationalising labour laws;

(b) it so, the present status thereof and the action
taken in this regard;

(c) the details of time bound action plan for the
current year; and

{d) whether the role of State Governments therein?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMARJ: (a) to (d)
Review of labour laws is a continuous process and enacting
of new laws and amendments to existing laws are made
taking into account emerging factors. Views of State
Governments are generally invited while amending the
existing laws or enacting a new law.

Oraft of Ninth Plan
67. SHRI NITISH KUMAR:
SHRI VIRENDRA KUMAR SINGH'
SHRI R. SAMBASIVA RAO:
SHRI NAWAL KISHORE RA:
Wil the PRIME MINISTER be pleased to state

(a)  whether the draft of the Ninth Plan has been
finally approved.
(b) ¥ so, whether the views of all the State
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Qovernments including the experts, have been ascertained;
and

(c) the main projects on which emphasis has been
laid down In the Ninth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMAT!I RATNMALA D. SAVANOOR): (a) to (c) No. Sir.
The exercise for the preparation of the Ninth Plan is
presently underway in Planning Commission. The Approach
Paper to the Ninth Plan approved by the National Devel-
opment Council in its meeting held on 16.01.1997, prepared
after extensive consultations with experts, Parliamentarians,
State Governments and Voluntary Organisations etc, indi-
cated the objectives and main thrusts on which emphasis
is to be laid down in the Ninth Plan.

PM.e Action Plan on Child Labour

68. SHRI MADHAVRAO SCINDIA: Will the Minister
of LABOUR be pleased to state:

(a) the progress made towards elimination of child
labour engaged in hazardous jobs, industry and mines
under the Action Plan announced by the then Prime
Minister on August 15, 1995, so far, yearwise. indicating
also the achievement made for education, training and
rehabilitation of the child labour, emancipated under the
Plan, and

(b) the eftectve steps being taken to achieve the
objectives of total ban of child labour from such hazardous
employment as contemplated under Aricle 24. of the
Constitution?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR) (a) and (b)
A major programme was announced by Government on
15th August, 1994 to rehabilitate child labour working in
hazardous occupations. Under the project. an estimated 2
million children working in hazardous occupations were
proposed to be withdrawn from work and rehabilinated by
putting them in schools with provisions for non-formal
education, vocational training supplementary nutrition, etc
So tar 76 Chiid Labour Projects have been sanctioned for
the rehabiitation of around 1.5 lakh children working in
hazardous occupations. As per the available information,
around 1.05 lakh children are already enrolied in the special
schools set up under the projects.

While the Government was stii consideting extension
of the programme to other districts, the Hon'ble Supreme
Court in their judgement 10 12.96 issued several directions
regarding the manner in which the children working in
hazardous occupations are to be withdrawn and rehabii-
tated as also the manner in which the working condftions
of chikiren working in non hazardous occupations are to
be improved and reguiated. A number of steps have been
taken for the impiementation of the judgement of Supreme
Count.
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Climate Satellite

69. SHRI L. RAMANA: Will the PRIME MINISTER
be pleased to state:

(a) whether Indian Space Research Organisation
has submitted a proposal for launching climate sateliite; and

(b) it so, the action taken thereon by the Govern-
ment to save lives during natural calamities by advance
prediction of cyclones?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTLARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN): (a) No, Sir. However, Indian Space
Research Organisation (ISRO) has constituted an Expen
Group for defining a setellite for climate studies-CLIMATSAT
Programme Definition Group—for working out the technical
feasibility of designing and launching such a satellite. The
Committee is presently working out the payioad mix, orbit,
satellite configuration, etc., for the proposed satellite in
close collaboration with various Indian user Organisations
such as, indian Meteorological Department, National Centre
for Medium Range Weather Forecasting and Indian institute
of Science.

(b) Presently, the analysis of sequential cloud cover
images provided by the Indian geostationary INSAT sat-
elites. has been facilitating advanced waring on the onset
of cyclones. The Disaster Warning System using addition-
ally the communication capability ot INSAT has been used
1o take advanced actions In relation to evacuation of people
from coastal regions.

Model Villages

70  SHR! MOHAN RAWALE: Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

{a) whether the Housing and Urban Development
Corporation (HUDCO) has prepared a special scheme for
the development of model villages in the country.

(b) it so, the details and salient
and

features thereof;

(c) the time by which the work on the scheme is
likely to be commenced?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR U.
VENKATESWARLU): (a) Yes, Sir. HUDCO has proposed to
develop one or two model villages (Adarsh Gram) and
model bastis (Adarsh Bastis) in all StatesUTs mn the
country.

() The Model Vitlage/Model Basti Project will have
a convergence approach and integrated development with
provision of good housing with appropriate sustainable
technologies based on local resources, use of non-
conventional and renewable sources of energy and creation
ot social infrastructure and community tacilities. The Model
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Villages/Model Bastis will be Identified through a consul-
tative prccess in which the Housing and Urban Develop-
ment Corporation Ltd. (HUDCO), State Government as well
as the implementing agency will be actively involved.

(¢) HUDCO proposes to launch this scheme in
August, 1997.

[Transiation]
Unemployment in Bihar

71. SHRI VIRENDRA KUMAR SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether any special scheme is being evolved by
the Union Government to check increasing unemployment
in Bihar;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRIMAT!I RATNMALA D. SAVANOORY): (a) to (c) No
special scheme is being evolved by the Union Government
to check increasing unemployment in Bihar. However, the
Government is implementing a number of self employment
and wage employment programmes throughout the country,
in which the State of Bihar is also included. Ministry of
Rural Areas and Employment has one scheme for Self
Employment i.e. Integrated Rural Development Programme
(IRDP) and two schemes for wage employment i.e. Jawahar
Rozgar Yojana (JRY) and Employment Assurance Scheme
(EAS) in rural areas. Nehru Rozgar Yojana (NRY) is
implemented in urban areas. Prime Minister's Rozgar
Yojana (PMRY) is implemented both in rural and urban
areas.

[English]
Cardio Disease by Tobacco

72. DR. M. JAGANNATH: Will the PRIME MINISTER
be pleased to state:

(a) the number of people in the country suffering
from Cardio vascular diseases caused by tobacco;

(b) the concrete steps proposed to be taken to ban
the smoking in public places and public conveyances; and

(c) the policy of the Government to phase out
cultivation and manufacture of tobacco?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA
CHOWDHURY): (a) Information on the number of peopie
suffering from cardio-vascular diseases caused by tobacco
is not available. However, estimates has been derived
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indirectly by utilising the available information on attributable
risk of Coronary Heart Diseases (CHD) due to tobacco,
and number of prevalent cases of CHD cases in the
country. Taking an estimate of 2-fold risk, the number of
cases attributable to tobacco works out to about 13 lakh
persons.

(b)  Under administrative instructions, tobacco smok-
ing is probibited in Hosphals, dispensaries and other health
care establishments, educationa!l Institutions, Conference
Rooms, domestic air flights, air-conditioned Chair Cars and
air-conditioned sleeper coaches In trains, sub-urban trains
and air-conditioned buses under the control of Government
of India. Further in the National Capital Territory of Delhl,
smoking is prohibited in public places and public coveyances.

(¢) The Central Tobacco Research Institute (ICAR)
has identified a number of suitable alternate crops like
Mustard, Saffalower, Sunflower, Soyabean, Groundnut,
Ragi, Onion, Garlic and Sugarcane in the FCV Tobacco
growing areas. Edd Efforts are being made to propogate
the cultivation of these crops in the Tobacco growing areas.

[Translation]

Rehabilitation of Jhuggi~Jhopari Dwellers in
Chandigarh

73. SHRI SATYA PAL JAIN: Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) the steps taken by the Government for the
rehabilitation of various jhuggi-jhopari clusters in 1996-97
in the Union Territory of Chandigarh and the amount spent
thereon;

(b) whether the Government have any plans for the
rehabilitation ot these jhuggi-jhopari clusters during 1997-
98,

(c) it so, the details thereot;

(d) whether basic amenities have not been provided
to such slum dwellers who have not been rehabiitated so
far;

(e) it so, the reasons therefor; and

() the time by which these facilities are likely to
be provided to them?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (DR. U.
VENKATESWARLU): (a) to (f) The information is being
collected and will be laikd on the Table of the Sabha.

Agitation by Bidi Workers

74. SHR! DADA BABURAO PARANJPE: Wil the
Minister of LABOUR be pleased to state:
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(a)  whether the Bidi Workers ot Godha and Gohalpur
(Jabalpur M.P.) had launched an agitation in protest against
Government's decision regarding fixing of wages and
provision of other amenities;

(b) if so, the details of their demands; and

(c) the steps taken by the Government to meet their
requirements?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR (SHRI M.P. VEERENDRA KUMAR): (a) No such
report has come to the notice of the Government.

(b) and (c) Does not arise.
[English]
Prithvi Missile

75. SHRI R. SAMBASIVA RAO: Will the PRIME
MINISTER be pleased to state:

(a) whether Pakistan has decided to beef up its
military arsenal and launch a diplomatic offensive as a part
of three-pronged strategy to India's Prithvi missile;

(b) it so, whether this decision of Pakistan violate
the agreement reached between the two countries at the
Secretary-level talks held in Islamabad;

(c) # so, whether Pakistan has again initiated
propaganda against India; and

(d) it so, the reaction of Indian Government thereto?

THE PRIME MINISTER (SHRI IK. GUJRAL): (a) to
(d) Government are aware that Pakistan maintains a
miltary arsenal far in excess of its legitimate defence
requirements. Government are aiso aware of its persistent
propaganda regarding the Prithvi missiles. Such propa-
ganda is inconsistent with the firm intention of both
countries to eschew hostile propaganda and provocative
actions. This intention is contained in the Joint Statement
issued at the conclusion of the Foreign Secretary-level talks
held in islamabad in June 1997. Government is carefully
and continuously assessing the implications of Pakistan's
military build-up and is taking all necessary steps to
saleguard the national securlty.

indo-US Relation

76.  SHRI NAMDEO DIWATHE: Will the PRIME
MINISTER be pleased to state:

(a) whether fresh initiatives have been taken to
strangthen Indo-US cooperation in the era of liberalisation;

(b)  whether the President of USA has accepted the
inviiation to visit Indla during the Gokden Jubilee Celebra-
lons of India's independence; and
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(c) I so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALEEM IQBAL SHERVANI):
(a) Government of India and the Government of the United
States have recently had useful discussions during the
June, 1997 visit to the US by Minister of State for External
Affairs. Issues of mutual interest in the bilateral and
International context were discussed during this visit in
keeping with the desire of both countries to have a broad-
based dialogue and relationship.

(b) and (c) Government have been informed that the
US President is considering a visit to India during the 50th
Anniversary celebrations of India's independence

[Translation]
IAS Officers

77. SHRI PUNNU LAL MOHLE: Will the PRIME
MINISTER be pleased to state:

(a) sanctioned strength of IAS officers in the coun-
try, State-wise;, as on date;

(b) actual strength of IAS officers in the country,
State-wise, as on date,

(c)  whether orders regarding reservation for SC/ST/
OBC are implemented in appointments of IAS officers;

(d) if so, the number of SC/ST/OBC/IAS officers at
present in each State;

(e) the number of vacant posts of IAS reserved for
SC/ST/OBC, State-wise. and

) the time by which these vacant posts are likely
to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R. BALASUBRAMONIYAN):
(a) and (b) The sanctioned strength of IAS cadres, state
wise, as on 17th July, 1997 and actual strength of IAS
officers as on 17th July, 1897, is given in the attached
statement-|.

(c) Yes. Sir.

(d) The number of SC/ST/OBC IAS officers State-
wise. as on 17th July, 1997, is given in the attached
statement-|i.

(8) Reservation in the IAS for SC/ST/OBC is va-
cancy based and not post based. All vacancies in the IAS
are filled up in accordance with the reservation policy of
the Government.

()] In view of the answer at (e) above, the question
does not arise.
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Existing cadre strength of the Indian Administrative service (As on 17.7.1997)
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10

11

12

13.

14

15

16

17

18

19

21

Cadre Senior Posts State Leave Direct Promotion Total Actual

Posts Under Depu- Training Recruit- Posts Autho- Number

under Central tation Reserve ment rised of 1AS

State Govt. Reserve & Junior Posts Strength Officers

Govt. Posts in

position
(SDP) (CDR) (SDR) (OR) (DR) (PQ) (TAS)
(@ 40% (@ 25% (® 20% (SDP+CDR  (33.1/3% (DR+PQ)
of SDP) of SDP) of SDP) +SDR+OR of SDP+
+PQ) CDR)
[Col. (7) + (8))
” 2 3 4 5 B 6 7 ) 8 9 10

Andhra Pradesh 159 64 60 31 240 74 314 311
Arunachal Pradesh 126 50 31 25 174 58 232 232
Goa-Mizoram-Union
Territories
Assam-Meghalaya 110 44 31 2 156 51 207 213
Bihar 212 85 53 42 294 98 392 336
Gujarat 116 46 51 23 182 54 236 222
Haryana 115 46 28 23 159 53 212 189
Himachal Pradesh 71 28 18 14 98 33 131 125
Jammu & Kashmir 61 24 15 12 70 42 112 105
Karnataka 127 51 50 25 194 19 253 261
Kerala 93 37 23 18 128 43 17 157
Madhya Pradesh 204 82 51 40 282 95 377 304
Maharashtra 190 76 47 38 263 88 as1 57
Marnpur-Tripura 107 43 27 21 149 49 198 160
Nagaland 35 14 8 7 48 16 64 43
Onssa 108 43 27 21 149 50 199 196
Punjab 99 40 35 19 147 46 193 189
Rajasthan 141 56 35 28 195 15 260 236
Stkkim 27 11 7 5 38 5 53 40
Tamitnadu 175 70 43 35 242 81 323 317
Uttar Pradesh an 108 84 54 401 126 527 534
West Bengai 158 63 40 31 219 73 292 297

Tola 2705 1081 774 534 3828 1269 5097 4914
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Statement-ii
Number of SC/ST/OBC IAS Officers
S.No. Cadre Number of SC/ST Officers
(OBC Officers included in others)
1 2 7 3 S
1. Assam Meghalaya 213
SC 8
ST 28
Others 177
2. Andhra Pradesh 311
SC 40
ST 16
Others 255
3. Bihar 336
SC 31
ST 25
Others 280
4. Gujarat 222
SC 20
ST 9
Others 193
S. Himacha! 125
SC 8
ST 13
Others 104
6. Haryana 189
SC 31
ST 2
Others 156
7 Jammu & Kashmir 105
sC 8
ST 5
Others 82
8. Kerala 157
SC 23
ST 5
Others 129
9. Karnataka 261
SC 34
ST 9

Others

218

2
10. Maharashtra
11. Madhya Pradesh
12. Manipur-Tripura
13. Nagaland
14. Orissa
15 Punjab
16. Rajasthan
17  Sikkim
18  Tamil Nadu
19. Uttar Pradesh

SC
ST
Others

SC
ST
Others

SC
ST
Others

SC
ST
Others

SC
ST
Others

SC
ST
Others

SC
ST
Others

SC
ST
Others

SC
ST
Others

SC
ST

Others

To Questions

357
40
10

307

394
39
16

339

160

28
126

43

14
29

196
18

171

189
28

161

236
26
14

19€

40

12
24

317
49
12

256

534
72
14

102

448
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1 2 3
20. AGMUT 232
SC 27
ST 17
Others 188
21. West Bengal 297
SC 28
ST 12
Others 257
Total 4914
SC 540
ST 268

Others 4106

Note: Others category includes OBC IAS officers. OBC
figures have been separately compiled only from 1995 The
State-wise break-up of OBCs recruited in the service trom
1995 onwards are as follows -

Number of OBC

S.No. Cadre

IAS officers
recruted since
1995
_m;, - ‘_2 e Aa . -
1. Assam Meghalaya 2
2. Andhra Pradesh 4
3. Bihar £
4.  Gujarat 2
5. Himachat Pradesh 2
€6 Haryana
7 Jammu & Kashmir 1
8. Kerala 1
9  Karnataka 1
16,  Maharashtra 4
11.  Madhya Pradesh 2
12, Manipur-Tripura 2
13 Nagaland .
14 Orissa 2
15 Pumat 2
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